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TR v w21 gR1 A Fafiied uRsa Iu-fafRrar (Draft By-Laws) S0 S &1 SHHRT
YT I Y19 U AT AT B & IERT J Yh1RId 1 ol

g 39 Uy IU-fafedl & Haiy | foreit safaq &l his goid 7@l STl 81, dl a8 39
SHTARLIAT &b IISUA (Official Gazette) H UHIRM &1 fafd I 30 (%) faA1 & iR R fAmmH 9=t
& e ffad U o Ugd &1 off gl 8|

1. dféra =fide, &nfier vd yad— -

(@)

(i)

(iii)

3 IR~y IU-faferdt ot <R A gE-aReR & IugiT ud uRER # axg 3l
& HSRUI 5 ATUR ST UG B Tael IU-fafdt, 20267 g1 e |

@i o Afdq syar aE™ YAIAd, Himachal Pradesh Municipal
Corporation Act, 1994 & ST XVII B URT 324 TI JYH W &
I adT 30 Sfdid FiHd Iu-fAfal & SR SIRT Ay U fhg
femT g i saTuTiep Ticfafer Ry a1 F=ferd gt e

3 Iu-faftel g9 fm @ TRufaer T & sfavfa oM aret
GHMI/ARIRT TR AFL 8, fo8 S8 X VI &t YRT 324 YT Himachal
Pradesh Municipal Corporation Act, 1994 D UYH W & HTT-1 TG YFL-II
ﬁﬁ%guuﬁaq‘f%%qqﬁm%ﬁnq&mw%eﬁﬁm%%m
8, AU & a1 IYTNT 18] foodl ST qHTT | (UFT-1 T HRT-11 JU-fafert o
A HITURI)

2. URYTE.— 37 IU-faftl ¥, o db Teu I s 3fita 7 81 —

(P)

(9)

Q)

(¥

($)

(9

YA ¥ YU Himachal Pradesh Municipal Corporation Act, 1994
(ST T3 12, 1994) A E |

"Tfd SfBTRYY T ST 3gdd a1 TR 9, 981 & 3Rad §RT
ORI =0 ¥ i fardit 3 SRBRI A & |

rfarftare 9 S Wwsdl (ARIeed sriar siiged gRT fafdad siftigpd TR
formy & et o e Rl/eHet I |

TN ¥ SN e A1 A gRI fafiad stftpd fhit o
TUBRY GRI, 39 IU-fARR & ofd & Fa¥ YFT-1 Td YrT-11 ¥ [y axgan
o faopd/veRUr gq, foreit sufad, Wl ud uReR & Sifeyift & uer & gam
1 TS fifad srAfd A R

"ATSARIT TSR T U ST T SMF GRT 37 SU-faldl &
uﬁ&@%ﬁ[ﬁz%&wmu&ﬂﬂﬁw%@ﬁf%ﬂ&ﬁm%@m
|

iR § ST ) i gBT/HSR/RIM 9 &, S8l HRT-1 U6 -1 #
ATy axgd fasha/eRur gq Tl S €1
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(@ "aY AU AGEE/AUR" I YR HAHTH 25 I e Sk ard
oRER ¥ 8; "weaw it awmg/eaR: ¥ Ut 25 7t He F 100 T
BC TP & &A%d drd URIR ¥ &; auT "S840t awmy AR 4
3T 100 T P F ofie A I URIR D 31

@) " gPFGR" I HNUE fHet of T8 Afdq ¥ § S gHH/ARIR/ARIE &
TTe Ud Teed Bdl 8, S 39T Ty off aftrfea 8, Wy
ffah UGl 39| THTeId Tal g |

@) 39 3u-fafa o uged 9 Wree Ud sifiyafadar, S a8l uRHIvd =gl €, 31
ggl 31} IT 3T BN S Himachal Pradesh Municipal Corporation Act, 1994

Affdy gl

3. W59 Ul &4 @ ufpar—ois o @fda ) wrg # [y foesh
HAU/ATIR P IaTierd ST A8l § aYl/3yal YiT-11 & Ay fhel avg &1 YeRo e
eI 8, 98 TR M 981 & QISR | Sauy URY B3 § Ud a1sad o e uida
https://citizenseva.hp.gov.in/hp-udd/ & HIEOH ¥ 3Tde B 59 YIau™ & Ieaie [y o
ot fRufa |, 37 Iu-fafeml  MuiRd <3 smRifud fosar s

4. AZAY P AT AT TH I8 31YdT Uh aR § Iid a8 P! 3(afd & fow oRY
T ST quT Iod 31afe Bt GHIGT IR 1899 Wad: A g1 SIre|

5. ATSAY PT TAIHIBRU.—ASIIYR] B! AT B AT i JHIW 8 & gy
DT TAHIBRU AT A g1 Al TAFIDRUT 5 3T Ay &I JHIw &1 fafy 9
TS AT8 & HidR Uqd frar sar 8, Ot fpdt iR o1 faeiel Yo 7 =16 i |

ATZAY BT g3 Iu-fAfdl & Sfaefd SRY foran man Ay foddt e
w%%wmﬁaqﬁmm Ry g1 ArsdayRl &t gg &1 ffaq o1 U8 g=n 7,
JYAT Aty Pt AW 3@y & I, SIS Xl URgd by TH |, ARIY Had [Afes
SWINGING & A9 WR ARG fbar S| 39 H6y o Fulg gad gRT U0l &1
ORIRfert ot e o 3@ gu feram Se |

7. ARAAYLED -

(F) AU U fhT M 8 <d e BT YR ST GRT IHI-TH7T W o
S| YT, eeb B1 UM M I Yowb &R b SATUR W bl ST,
I 3fTaqe gRT AN T8 A &1 3fafey @uf &1 Team) J or far smem |
e FEfIRad UbR T ORI/ fobar Smeem -

0 0 YT/ ATUR BT wR ATSEA afe
199 594
S e e 250 (%.) 1250 (%.)
2| e Yot sreT TR 2500 (¥.) | 12500 (3.)
C N —— 5000 (¥.) | 25000 (3.)
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TR 0 & SR &7 & A JRRIAA 3@l fhdll 3 I W
RUd TYAEH/ES GHMHIRCIA U aYd DI S arelt Yedb R BT FHeR0T
3o, TR T 2t gRT IHI-GHY W {1 S|

SiHund Y gEmARTa ¥ T fEHdH 25 T Fe &Fmd ard

ORIR T §; TeaH ghM/RRT o YR 25 & e I 100 I e I & &bhd

m@r% JUT TS gHHARTA I AU 100 T e I I &aahd ardt
)

@) TR W &7 # freaatm/gatm/dd armafesdtfd Tean/fagma= sife

D1 [T g 3l & T e TRAAT—
3 goic e AHH doIc fthed 9 sore fored
@ 75.00 TRIS I 3fIP) R 5.00PUS T R 5.00 PRIS qP)
% 75.00 RIS dP)

£70,000/- Ufd f[gaq ¥30,000/-9d f[ddg | T15,000/-1d fGad

8. WARAYYUSH B4 B U :—

(@)

(i)

(iii)

(iv)

™)

(vi)

(vii)

AT shad 3o axg 3Rl & forg @y gi, fSH1ds fore 34 Iu-fafedl &
3l 39 UM fohar a5 | fansit 31 Udio 5 I8 U= gl gRT |

o9 dP A4 | YT Iead A 1, Ig AT ogad gR1 Huiid =l &
3, TR e ot ot T & dy g1t

gRR &1 TarysifRnft, FAdlers sryar agafiT ifieRt gRT A oM W
fopadt ft Ty IS URd R & g are g |

S ad @I Himachal Pradesh Municipal Corporation Act, 1994 & T XVIII
& UIaYT! o Sfaid, S8y | Iuged THsH o arell ft off =1d &1 o= a1
MY B BT SAfTDPR I

3TAGH Bl IRIR & Hae T URGd Bl T THADBRI, S HFGH/ATIR Bl
UPR, &A%hd, AR DI Wipld ddl Uil &1 WEY (dofedd  sfydr
JTAR 31fG) — & T B4 Hdltl Uh W-°IUT (Self-Declaration) U¥Jd BT
g, ST 3P 1 U faym & SR I grft |

ARAYRT @ URWR T fashy sryar HSRUl gq W T3 a¥gsll &1 Jgfud
3ifeRg, AR SRIGRY & s SIUR JuRd FHRAT NI I &Y,
ARIGYRT g T ARIRAT PR gRT JHI-JHT R oRT A= ud
3TN BT UTa BT

AUGYRT TR 7 & i GIDT DT I8 W YT AT B
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(vii) ATZAT SIRI P4 Bl JHA-UHT.—AZGY BT AT Himachal Pradesh
Public Service Guarantee Act, 2011 & SfaEid 9 Ja1 & forg &ﬁﬁﬁﬁlﬂ/ﬁ%ﬁﬁ?{
Y- & SR fobar S|

9. fadage® -

gfe pis fad RuiRa 3afy & Hidr arsdy o1 Fdi-ieru e[ # Shd | &,
dl 39 faeifad safd & fore FuraR fadls Yeb S 61 gR -

(i) TYHHIE & foTy - ATSE b BT 50%
(i) fecta e & foQ - A9 Yeob b1 75%
(i) TP Y qP — AT Yo DT 100%
(iv) &Iy o — Aead Y[ed BT 125%
(v) RV 3fafe o fore — A3y Yech T 150%

10. AISEA EAPId -
() Fefofea offal o d=d9 uem T80 o e
(@) TH3 ™S I Y GIfSd fed &

(€C)) @ fad @I S Himachal Pradesh Municipal Corporation Act, 1994 &
3R XV B Ifcafad foedt avg & srdy fasha a1 YeRur & SRty o

LIRS (Convicted) gl ECal gl

@ O fad &, S 379 Iu-fAfdal srar sy ot Tdf o IR-IR Ieerad
CRGIRIRIRIE IR

(@) 1899 Y HY Y o Afad B |

@) (@) Iu-fafd 101) & 31efH, S DIs Aldd 39 Fo H YT T AT SHABRT
& HE MG URgd PRl g aUT FUTRd Yeob AT el 5, I A4 e
foam ST, S1d ao foh faifad =0 & BRI gol dHRd §U I 3RAIHd 7 foba
S|

(@) AT & TR &b JHY, ASAIYRT I Ufd azdd 2 - PR I
SR e g BhT|

A7) AIIYRY A Bt Ul T U o1 T S qYT AT B URIR &
%\Eﬁﬁg;ﬂwm ¥U Y fears 37 ard W a1 W H&f (Reception) A
AN |

@ e a1 Jefda Fenr HeRt & gRER & gaw &R e & &1
SIBR BRI TUT AV IURY T A1 & SR 3T TgaINT UG BT |
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(T) AAgyR} fHat Ht TR T Irdwfe AT a1 FRUTfIHT ATferdl UR HfagHur
(YT TR P 3R HHa g3l geaqu (Overhanging Projection) EREZUI

11. AWRIYTIES -

1) SR —gfafad Fa/afear 39 Iu-faftal & sfavia sroRTe AT SIot -

(%)

(9)

Q)

(¥

()

(9

(®)

(%)

(€))

(N

(©)
(9)

TR 1T S€1 ¥ 9¢ TR Ay U fhu fomr yen1 & gelias ot
AR/ ATIRATARIY B URY A1, HaTferd BT a1 I 3ydl
YAT-11 § Gl fbdt a¥g o1 SR BT

A P 3afyy guT g1, fAefad 8 a1 fAd fhu o= & gt +f
YAGTI/ATIR BT YA STRT 1G] |

AT & ISH/AAIHRO SR & o 3Mmded HRd Y 8w,
WﬁwﬁmWﬁW%w&ﬁﬁwqﬁw%ﬁ
1} TTd, UTH, (YUl T S SITHBRT U™ H3AT|

oy d [y Tt ot =1d o1 IeTas HRAT S{aT SRad a1 ATSH R
TIBRY GRT THI-THT TR SR} TSR BT UTer = 1|

fteror & ERM Flerds a1 frelt T d SfieR &1 aRER & U= A
T ABAT T HAT HRAT, YT TP ARG, Sxardsl I1 g UeH =
BT

37 IU-fafRt & sfavia oA fUfG &1 Sieaw, ASITUR! a1 39D
WW%WWWWWWWW
BEAICRUT, SUR ST T GRUINT BRAT|

TRUCPT Y, FdoiFe T$H, Peury a1 TRUICHPT el |
fAHHT FRAT 3l T, ds, aigd a1 SRR IR
fABTABR SHARIY IS HAT|

Tsfird aRgafl BT HSRUIAHT HAT, I1 SigHd W1 U Sifees axgsfi
HT USRI BRI, SHUdT TR 7 a1 ot o aenfid UfdmRor gRI1
ﬁﬁﬁﬂﬁ?&ﬂﬂﬂﬁ%&j@qqslm GRATD T BT HSRUT HAT|

TR 3 g1 ORY foedt agay, SMUeTNG fHTRa a7 gIdias & A1
DSBTS BRI, TRAA BT I1 IR B &1 YTy BT

21 SU-fafAdl & SR AHd &1 URW & (bl Ty Td TR M
TR V& fRid = AT

WDHR GRTIHI-IHY TR STRT AR /SN BT Ut = HRAT

ST 9H BT TN BT
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1.
2.
3.

(2) d8.—s3 Iu-fafal & Iidria Ty HA TeT B Hi fed FuferRad dsi &
WW@@W:—

(%)

(M)

(M

C)

($)

(@

(®)

(%)

foT g HETad B W €S - Y AT AIRI/ATUR §q 25,000/
dd, AEH U1 TAUR/AUR 8q 10,000~ db, ddl g9 Ioit
WW%@@SOOO/ GEZCARS GG a1 & 3y ey U fpu
ST A% ORI B dchIdl S/ foal oI el 5 |

ATSAT B afy AT 8 & 91 HATa HI1 W &8 - aiid
AT e & 100% o THGed JHAT, 39b SffaRkad IU-dfY 9 &
3fard 30 facia e R T g

AT B Il F IeqUT W I8 :— 210,000/~ qH DT SAMT, qUT
JRIgh ! RUfS & araa o1 Fee a1 ARt fear o 9 2|

T TFSRI a1 firan ufaures #33 W &8 - 320,000/~ T BT
SET, TUT AR BT FRIAGIO T Uh aY ddb G: TG H o
|

fteror & Srur uga™ WR €S - 25,000/~ AP BT JAMT, TAT G
SR IUgS GHi S arelt SffcRed Hriarg! |

3FfIPd fAHHAT A W &8 - 210,000~ TH DI JAFAT AU
B Bl ASUTYRT & I W gl S| RIgh ! fRufa o
TR ! et fopar ST AT 2|

AIHA BT SHIUP AR IT GEUTNT B W S :- X15,000/-
T &1 SHMT AUT AT BT FARHRUT|

SRF&A a1 AP WSRO W €S :- 225,000/- TP BT JHMAT qYUT
W%ﬁmmmmﬁa&mm%aﬁqhﬂ?ﬁxﬂamﬁmw
JHhargl

12. STST.—3 IU-fafea &t caren § foodt TR &1 3Ruydr Sad 814 & UM #,
el UTIBRY (39 U0 H 3RIe) &1 (Ui 3ifcrd Ud STl g

13. IXNYA vd AR —37 Iu-fafaf & fddt ot R o1 xied, uRad=, Srs o
facliT, Mg 1 Sfeard H i d Ueb AT gRT fobar SIe, for# sgerd gRT Sugad JHs!
ST aTel Heled RauRe! & afeaferd foar S g

PART-I

PURPOSES TO WHICH PREMISES MAY NOT BE USED WITHOUT A LICENCE

Banking

Shooting of cinematograph films
Treating of cinematograph films by any process whatsoever
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4.  Grinding of chillies, masala or seeds by mechanical means
Dyeing or printing of cloth, yarn or leather in indigo or other colours
Bleaching of cloth or yarn

Parching of grain

5
6
7.  Keeping of an eating house or a catering establishment
8
9

Parching of groundnut seeds, tamarind seeds or any other seeds
10.  Keeping of a hairdressing saloon or a barber's shop
11.  Tanning, pressing or packing of hides or skins, whether raw or dried
12.  Keeping of a laundry shop
13.  Manufacturing of leather goods or by mechanical means
14.  Keeping of a litho press
15. Keeping of a lodging house
16.  Metal casting
17.  Refining of precious metals or recovering them from embroideries.
18.  Keeping of a printing press
19.  Keeping of a sweetmeat shop except in premises already licensed as an eating house
20. Keeping of a tailoring shop
21.  Carrying on the trade, business, or operation connected with the trade ofi—

(1)
(ii)
(iii)
(iv)
V)
(vi)
(vii)
(viii)
(ix)
x)

(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)
(xix)

Auto car or auto cycle servicing or repairing

Blacksmithy

Coppersmithy

Electroplating

Glass beveling

Glass cutting

Glass polishing

Goldsmithy

Marble cutting, grinding, dressing or polishing

Metal (ferrous, non-ferrous or antimony but excluding precious metals) cutting or
treating by hammering, drilling, pressing, filing, polishing, heating or by any process
whatsoever, or assembling parts of metal.

Photography studio

Radio (wireless receiving set) selling, repairing, servicing or manufacturing
Silversmithy

Spinning or weaving of cotton, silk, art silk, jute or wool with the aid of power
Stone grinding, cutting, dressing or polishing

Timber or wood sawing or cutting by mechanical or electric power

Tinsmithy

Washerman’s trade

Welding of metal by electric, gas or any process whatsoever

22. Manufacturing, parching, packing, pressing, cleaning, cleansing, boiling, moulding,
grinding or preparing by any process whatsoever of the following articles:—

(1)
(ii)
(iii)
(iv)
V)
(vi)
(vii)

(viii)

Aerated waters

Bakelite goods

Bidis (indigenous cigarettes), snuff, cigars or cigarettes
Bitumen

Blasting powder

Bones

Bricks or tiles by hand power

Bricks or tiles by mechanical power
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(ix)  Brushes
(x)  Candles
(xi)  Catgut
(xii)  Celluloid or celluloid goods
(xiii)  Cement concrete designs or models
(xiv)  Charcoal
(xv)  Chemicals
(xvi)  Stripping of cinematograph films in connection with any trade
(xvii)  Cosmetics or toilet goods
(xviii)  Cotton, cotton refuse, cotton waste, cotton yarn, silk, silk yarn, silk waste, art silk,
art silk waste, art silk yarn, wool or woollen refuse or waste.
(xix)  Cotton seeds
(xx)  Dammar
(xxi)  Dynamite
(xxii)  Fat
(xxiii)  Fireworks
(xxiv)  Flax
(xxv)  Ink for printing, writing, stamping, etc
(xxvi)  Gas
(xxvii)  Ghee
(xxviii)  Glass or glass articles
(xxix)  Gunpowder
(xxx)  Hemp
(xxxi)  Ice (including dry ice)
(xxxii)  Insecticides or disinfectants
(xxxiii)  Leather, cloth, rexine cloth or waterproof cloth
(xxxiv)  Lime
(xxxv)  Linseed oil
(xxxvi)  Matches for lighting (including Bengal matches)
(xxxvii)  Mattresses and pillows
(xxxviii)  Offal
(xxxix)  Oil-cloth
(x)  Oil other than petroleum (by mechanical power, hand power or ghani driven by
bullock or any other animal).
(xli)  Pharmaceutical or medical products
(xlii)  Rubber or rubber goods
(xliii)  Paints
(xliv)  Paper or cardboard
(xlv)  Pickers from hides
(xlvi)  Pitch
(xlvii)  Plastic goods
(xlviii)  Pottery by hand power
(xlix)  Pottery by mechanical power or any power other than hand power
(I)  Sanitary ware or china ware
(liy  Soap
(li1) Sugar
(liii))  Sweetmeat and confectionery goods
(liv)  Tallow
(Iv)  Tar
(lvi)  Varnishes
(lvii)  Wooden furniture, boxes, barrels, khokas or other articles of wood, plywood or
sandalwood.
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PART-II

ARTICLES WHICH MAY NOT BE STORED IN ANY PREMISES

WITHOUT A LICENSE
1. Asafoetida
2. Ashes
3. Bamboos
4. Bidis or Bidi leaves
5. Blasting powder
6. Blood
7. Bones, bone meal or bone powder
8. Camphor
9. Calcium carbide
10. Cardboard
11.  Celluloid or celluloid goods
12. Cement
13.  Charcoal
14. Chemical (liquid)
15. Chemicals (non-liquid)
16. Chillies
17. Chlorate mixture
18. Cinematograph films — non-inflammable or acetate or safety base
19. Cloth in pressed bales or boras
20. Cloth or clothes of cotton, wool, silk, art silk, etc
21. Coal
22. Coconut fibre
23. Coke
24. Compressed gases such as oxygen, hydrogen, nitrogen, carbon dioxide, sulphur dioxide,

chlorine, acetylene gas, etc.
25. Copra
26. Cosmetics and toilet articles
27. Cotton including kahok, surgical cotton and silky cotton
28. Cotton refuse or waste or cotton yarn refuse or waste
29. Cotton seed
30. Detonators
31. Dry leaves
32. Dynamite
33. Explosive paints such as nitrocellulose paint, lacquer paint, enamel paint, etc
34. Fat
35. Felt
36. Fins
37. Firewood
38. Fireworks
39. Fish (dried)
40. Flax
41. Fulminate
42. Fulminate of mercury
43. Fulminate of silver
44. Gelatine
45. Lignite
46. Grass
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47.
48.
49.
50.
51.
52.
53.
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.
82.

83.
84.
85.
86.
87.
88.

89.
90.
91.
92.
93.
94.
95.

96.

Gun-cotton

Gun-powder

Gunny bags

Hair

Hay or fodder

Hemp

Hessian cloth (gunny bag cloth)

Hides (dried)

Hides (raw)

Hoofs

Horns

Incense or essences

Jute

Khokas, boxes, barrels, furniture or any other article of wood
Lacquer

Leather, leather cloth, rexine cloth and waterproof cloth
Matches for lighting (including Bengal matches)

Methylated spirit, denatured spirit or French polish
Nitro-cellulose

Nitro-compounds

Nitro-glycerine

Nitro-mixture

Offal

Oil other than petroleum

Oil seeds including almonds but excluding cotton seeds

Old paper or waste paper including old newspapers, periodicals, magazines, etc.
Packing stuff (paper cuttings)

Paints

Paper other than old paper in pressed bales or loose or in reams
Petroleum other than dangerous petroleum, as defined in the Petroleum Act, 1934
Phosphorus

Pharmaceutical or medical goods

Photostat, cyclostyling, typing and printing machines

Plastic or plastic goods

Plywood

Rags including small pieces or cuttings of cloth, hessian cloth, gunny bag cloth, silk, art silk
or woollen cloth.

Resin or dammer (battar), otherwise known as Ral

Rubber and rubber goods

Safety fuses, fog signals, cartridges, etc.

Saltpetre

Sandalwood

Sanitary-ware, hardware and other articles made of iron, iron sheets, pipes, iron angles and
G.I. pipes.

Shoes including leather, PVC, canvas, rubber and plastic shoes
Silk waste or silk yarn waste, art silk waste or art silk yarn waste
Sisal fibre

Skins (raw or dried)

Straw

Sulphur

Tallow

Tar, pitch, dammer or bitumen
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97. Tarpaulin
98. Thinner
99. Timber
100. Turpentine, Utensils, crockery, china and earthenware, aluminum ware, stainless steel and
iron goods.
101. Varnish

102. Wool (raw)
103. Yarn other than waste yarn

MUNICIPAL CORPORATION BADDI
NOTIFICATION

Dated, the 25th February, 2026

No. M.Corp./Baddi/Bye-Laws (Trade License)/2026-(2).—In exercise of the powers
conferred under Chapter XVIII read with section 395 of the Himachal Pradesh Municipal
Corporation Act, 1994, the following Draft By-Laws framed by the Municipal Corporation
Baddi are hereby published for information and inviting suggestions and objections of the

general public.

Suggestions and objections if any may be submitted in the Office of Municipal
Corporation, Baddi within 30 (thirty) days from the date of publication of this notification in the
Rajpatra (Official Gazette).

1. Short title, extent and commencement:—

(i)

(i1)

(i)

These Draft Bye-Laws may be called “Municipal Corporation Baddi-
Grant of Trade License for Use of Premises and Storage of Articles in
Premises Bye-Laws- 2026.”

No person or business operator shall commence or carry on any business
activity without a license issued as per the provisions under Section 324 of
chapter XVIII & 1st schedule of the Himachal Pradesh Municipal
Corporation Act, 1994 and the Bye-Laws made thereunder.

These Bye Laws shall apply to all shops/premises falling within the
Municipal limits of this Corporation which may not be used without
license for the purpose specified in Section 324 of chapter XVIII and
Part-I and Part-II of 1st schedule of the Himachal Pradesh Municipal
Corporation Act, 1994 for use of premises and/or storage of any Article
within the municipal limits. (Part-I and Part-1I appended at the end of the
Bye-Laws)

2. Definitions.—in these Bye-Laws, unless the context otherwise requires:—

(@)

(b)

"Act" means the Himachal Pradesh Municipal Corporation Act. 1994, (Act
No. 12 of 1994).

"Authorized Officer "means Commissioner or any other Officer specifically
authorized by the Commissioner Municipal Corporation, Baddi.
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(c) "Inspector" means Sanitary Inspector or any other Official of the Municipal
Corporation duly authorized by the Commissioner.

(d) "License" means a written permission granted by the Commissioner, or any
other official/Officer duly authorized by the Commissioner, in favour of the
person, owner & occupier of premises for sale/storage of articles specified in
Part-1I and II appended at the end of these Bye-Laws.

(e) "Licensing Officer" means Commissioner or any other officer duly authorized
by the Commissioner to grant/renew License under the provisions of these
Bye-Laws.

(f) "Premises" means any shop/store/place where the articles specified in Part-1 &
IT are kept for sale/storage.

(g) "Small Scale Business/Trade" means premises covering maximum area of 25
sq.ft., "Medium ScaleBusiness/Trade" means premises covering area of
25S8q.ft. to 100 sq.ft, and "large Scale Business/Trade" means premises
covering area more than 100 sq.ft.

(h) “Shopkeeper" means any person running and managing the affairs of the
shop/premises/place including its owner/occupier, but shall not include a
trespasser.

(i) The words and expression defined under these Bye-Laws shall have the same
meaning or sense as are defined in Himachal Pradesh Municipal Corporation
Act 1994.

3. Procedure for obtaining License.—Any person who wants to operate/run any
business/trade as specified in Part-I and/or store any article as specified in Part-II within the
areas of the Municipal Corporation Baddi shall apply for license through the online portal
https://citizenseva.hp.gov.in/hp-udd/. In case of violation of this provision, penalty as
prescribed under these Bye-Laws shall be imposed.

4. Period of License—The License shall be issued either for 1 year or for a period
of five years at a time and the License shall automatically come to an end after completion of
such period.

5. Renewal of License.—The License will have to be renewed by the license holder
after the expiry of the validity period of license. The license shall be renewed without any late
fee if the application of renewal is applied within 1 month after expiry of the license.

6. Transfer of License.—The license issued under the Bye-Laws shall not be
transferred in the name of any person except in case of the death of original licensee wherein it
shall be made/ transferred in the name of the legal heirs only for the validity period of license
on production of supporting documents and shall be decided by the Commissioner keeping in
view the circumstances of the case.

7. License Fee:

(a) The license fee for grant of license shall be decided by the Commissioner
from time to time. However, the fee will be calculated on annual license fee
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8.

rate multiplied by number of years the license is requested by the applicant.
The fee shall be charged in the following manner:—

SI. Scale of Business License Period (in Years)
No. 1 (One) 5(Five)
1. Small Scale Rs. 250 Rs. 1250
Business/Trade
2. Medium Scale Rs. 2500 Rs. 12500
Business/Trade
3. Large Scale Rs. 5000 Rs. 25000
Business/Trade

The fees charged from small/medium/large Shops/Stalls put up during
festivals/fairs or any other occasion within Municipal Corporation jurisdiction
shall be decided by the commissioner, Municipal Corporation Baddi from
time to time.

(for reference Small Shop/Stall means premises covering maximum area of
25 sq. ft., Medium Shop/Stall means premises covering area of 25 Sq. ft to
100 sq. ft. and large Shop/Stall means premises covering area of more than

100 Sq. fi.)

(b) Fee structure for permission for Shooting of the Films/Movies/

Documentaries/TV Serials/Musical Albums/Advertisements in MC area:—

Big budget Medium budget Low budget
(Films above (Films between Rs.5.00 (Films upto
Rs.75.00 Cr) Crto Rs. 75.00 Cr.) Rs. 5.00 Cr.)

Rs.70,000/-per day Rs. 30,000/-per day Rs.15,000/-per day

Conditions for grant of license:—

©)

(i)

(iii)

(iv)

v)

The License shall not be valid for any other purpose, except for the
items/articles for which it is granted under these Bye Laws.

The permission shall, unless specified otherwise in the license, be valid in the
entire Municipal Corporation limits, subject to such conditions as may be
imposed by the Commissioner.

The owner/occupier of the premises shall have to produce the license before
the inspector or the licensing officer at any point of time as may be demanded/
ordered by them.

The Commissioner shall have a right to impose or alter any of conditions in
the license as may be deemed fit by him/her under the provisions of Chapter
XVIII of the Himachal Pradesh Municipal Corporation Act, 1994.

The applicant shall submit a self-declaration regarding information submitted
by him/her about the premises to be used for business/trade viz. type of
business, area, approval of map and nature of property i.e. commercial or
domestic etc. to be true to the best of his knowledge and belief.
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(vi) The licensee shall maintain proper records of the articles kept for sale or
storage in the premises, as may be required by the Licensing Officer. Further,
the licensee shall comply with all directions and instructions issued to him by
the Commissioner or the Licensing Officer from time to time.

(vii)

(viii)

The licensee will ensure timely payment of all municipal dues

Time period for issue of License:—The license shall be issued as per the
timelines notified/specified for this service under the Public Service
Guarantee Act, 2011.

9. Late Fees.—In case the person fails to renew the license within the stipulated period,
he/she shall have to deposit late fees for the delayed period as under:—

(i)
(i)
(iv)
™)

@ 50% of the license amount for the first month,
@ 75% for the second month,

(iii)) @ 100% upto one year,

@ 125% upto two years, and

@ 150% for the remaining period.

10. Denial of License:

(1) The license shall not be granted:—

)

()
(b)

()
(d)
(a)

(b)

(c)

(d)

(e)

to a person suffering from any contagious disease,

to a person convicted for unlawful sale or storage of any articles mentioned
in Chapter XVIII of the Himachal Pradesh Municipal Corporation Act, 1994,

to a person who has been found to have habitually committed breach of
these Bye-Laws or the terms of the license,
to a person below the age of 18 years.

Subject to Bye-Law 10(1), license to any person who applies to the
Commissioner or Licensing Officer in this behalf and tenders the prescribed
fee shall be granted by that officer, unless refused for reasons to be recorded
in writing.

The licensee shall be liable to pay transfer charges @, /- per license at the
time of transfer of license.

The licensee shall abide by the terms and conditions of the license and the
license shall be displayed at a convenient/conspicuous place or at the
reception of the premises.

The Inspector or inspecting staff concerned shall have the right to enter and
inspect the premises, and the licensee shall provide necessary assistance
during such inspection.

The licensee shall not make any encroachment or overhanging projection on
public streets or municipal drains in any manner.
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11. Offences and Penalties:

(1) Offences.—The following acts/omissions shall constitute offences under these
Bye-Laws:—

(@)

(b)

(©)

(d)

(e

(®

(2)

(h)

@

Q)

(k)
M

Commencing, carrying on, or operating any business/trade/activity listed in
Part-I or storing any article listed in Part-1I without obtaining a valid Trade
License from the Municipal Corporation, Baddi.

Continuing to operate a business/trade after expiry, suspension, or
cancellation of the license.

Providing false, incorrect, misleading, or incomplete information at the time
of applying for grant/renewal/transfer of license, including misrepresentation
regarding the area, nature of activity, or category of premises.

Violating any of the conditions specified in the license or any directions
issued by the Commissioner or the Licensing Officer from time to time.

Obstructing or refusing entry to the Inspector or any authorized officer
during inspection, or failing to provide required records, documents, or
assistance.

Unauthorized transfer, lending, or misuse of the license by any person other
than the licensee or his/her legal heir(s) as permitted under these Bye-Laws.

Encroaching upon municipal land, public street, footpath, or municipal drain
or causing obstruction by projecting goods, boards, articles, or any
temporary/permanent structure.

Storage/selling of prohibited articles or storage of articles in excess of the
permitted quantity, or storage of hazardous materials not in compliance with
safety norms prescribed by the Municipal Corporation or any other statutory
authority.

Tampering with, altering, or attempting to alter any license, official record,
or document issued by the Municipal Corporation.

Failure to display the license at a conspicuous place in the premises as
required under these Bye-Laws.

Failure to comply to the norms issued by the Government from time to time

Use of Child labor.

(2) Penalties.—Any person committing an offence under these Bye-Laws shall be
liable to the following penalties:—

()

Penalty for operating without a license.—A fine up to "5,000/- for Small
Scale, '10,000/- for Medium Scale, and '25,000/- for Large Scale
Business/Trade, in addition to immediate closure/sealing of the premises
until a valid license is obtained.
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(b)

(©

(d)

(e

(®

(2)

(h)

Penalty for operating after expiry of license.—A fine equivalent to 100%
of'the annual license fee, besides the late fee payable under Bye-Law 9.

Penalty for violation of license conditions.—A fine upto "10,000/-, and in
case of repeated violations, suspension or cancellation of the license.

Penalty for providing false information or misrepresentation.—A fine up
to "20,000/-, and cancellation of license with disqualification from applying
for 1 year.

Penalty for obstruction of inspection.—A fine upto "5,000/- and additional
action as deemed appropriate by the Commissioner.

Penalty for unauthorized encroachment.—A fine up to '10,000/- and
removal of encroachment at the cost of the licensee. For repeated violations,
sealing of premises may be ordered.

Penalty for unauthorized transfer or misuse of license.—A fine upto
*15,000/- and cancellation of the license.

Penalty for unsafe or unauthorized storage of articles.—A fine upto
'25,000/- and confiscation of hazardous/prohibited materials. The premises
may be sealed in the interest of public safety.

12. Interpretation.—In case of any ambiguity in interpretation, orders of the competent
authority (Commissioner, in this case will be final).

13. Amendments and Abolishment—Any amendments to these laws additions or
deletions if any will be decided by a committee to be headed by the Commissioner including
stakeholders as he/she may deem fit for the purpose.

PART-I

PURPOSES TO WHICH PREMISES MAY NOT BE USED WITHOUT A LICENCE

Banking

Shooting of cinematograph films

Treating of cinematograph films by any process whatsoever
Grinding of chillies, masala or seeds by mechanical means

Dyeing or printing of cloth, yarn or leather in indigo or other colours
Bleaching of cloth or yarn

Keeping of an eating house or a catering establishment

Parching of grain

Parching of groundnut seeds, tamarind seeds or any other seeds
Keeping of a hairdressing saloon or a barber's shop

Tanning, pressing or packing of hides or skins, whether raw or dried
Keeping of a laundry shop

Manufacturing of leather goods or by mechanical means

Keeping of a litho press

Keeping of a lodging house



12760

OIS, fBATEe U<, 10 €, 2026 /19 BT, 1947

16.  Metal casting

17.  Refining of precious metals or recovering them from embroideries

18.  Keeping of a printing press

19. Keeping of a sweetmeat shop except in premises already licensed as an eating house
20. Keeping of a tailoring shop

21.  Carrying on the trade, business, or operation connected with the trade of:

(1)
(ii)
(iii)
(iv)
(V)
(Vi)
(vii)
(viii)
(ix)
(%)

(x1)
(xii)

Auto car or auto cycle servicing or repairing

Blacksmithy

Coppersmithy

Electroplating

Glass beveling

Glass cutting

Glass polishing

Goldsmithy

Marble cutting, grinding, dressing or polishing

Metal (ferrous, non-ferrous or antimony but excluding precious metals) cutting or

treating by hammering, drilling, pressing, filing, polishing, heating or by any process
whatsoever, or assembling parts of metal

Photography studio
Radio (wireless receiving set) selling, repairing, servicing or manufacturing

(xiii)  Silversmithy
(xiv) Spinning or weaving of cotton, silk, art silk, jute or wool with the aid of power
(xv) Stone grinding, cutting, dressing or polishing
(xvi) Timber or wood sawing or cutting by mechanical or electric power
(xvil) Tinsmithy
(xviil) Washerman’s trade
(xix) Welding of metal by electric, gas or any process whatsoever
22. Manufacturing, parching, packing, pressing, cleaning, cleansing, boiling, moulding,

grinding or preparing by any process whatsoever of the following articles:—

(1)
(i)
(ii1)
(iv)
v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)

Aerated waters

Bakelite goods

Bidis (indigenous cigarettes), snuff, cigars or cigarettes
Bitumen

Blasting powder

Bones

Bricks or tiles by hand power

Bricks or tiles by mechanical power

Brushes

Candles

Catgut

Celluloid or celluloid goods

Cement concrete designs or models

Charcoal

Chemicals

Stripping of cinematograph films in connection with any trade
Cosmetics or toilet goods

Cotton, cotton refuse, cotton waste, cotton yarn, silk, silk yarn, silk waste, art silk, art
silk waste, art silk yarn, wool or woollen refuse or waste.
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(xix) Cotton seeds
(xx) Dammar
(xxi) Dynamite
(xxii) Fat
(xxiii) Fireworks
(xxiv) Flax
(xxv) Ink for printing, writing, stamping, etc.
(xxvi) Gas
(xxvii) Ghee
(xxviii) Glass or glass articles
(xxix) Gunpowder
(xxx) Hemp
(xxxi) Ice (including dry ice)
(xxxii) Insecticides or disinfectants
(xxxiii) Leather, cloth, rexine cloth or waterproof cloth
(xxxiv) Lime
(xxxv) Linseed oil
(xxxvi) Matches for lighting (including Bengal matches)
(xxxvii) Mattresses and pillows
(xxxviii) Offal
(xxxix) Oil-cloth
(x1) Oil other than petroleum (by mechanical power, hand power or ghani driven by
bullock or any other animal)
(xli) Pharmaceutical or medical products
(xlii) Rubber or rubber goods
(xliii) Paints
(xliv)  Paper or cardboard
(xlv) Pickers from hides
(xlvi) Pitch
(xlvii) Plastic goods
(xlviii) Pottery by hand power
(xlix) Pottery by mechanical power or any power other than hand power
() Sanitary ware or china ware
(li) Soap
(lii)  Sugar
(liii) Sweetmeat and confectionery goods
(liv) Tallow
(Iv) Tar
(Ivi) Varnishes
(lvil) Wooden furniture, boxes, barrels, khokas or other articles of wood, plywood or
sandalwood.
PART-II
ARTICLES WHICH MAY NOT BE STORED IN ANY PREMISES
WITHOUT A LICENSE
1. Asafoetida
2. Ashes
3. Bamboos
4. Bidis or Bidi leaves
5. Blasting powder
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6. Blood
7. Bones, bone meal or bone powder
8. Camphor
9. Calcium carbide
10. Cardboard
11.  Celluloid or celluloid goods

Cement

Charcoal

Chemical (liquid)
Chemicals (non-liquid)
Chillies

Chlorate mixture

Cinematograph films — non-inflammable or acetate or safety base

Cloth in pressed bales or boras

Cloth or clothes of cotton, wool, silk, art silk, etc

Coal
Coconut fibre
Coke

Compressed gases such as oxygen, hydrogen, nitrogen, carbon dioxide, sulphur dioxide,

chlorine, acetylene gas, etc.
Copra
Cosmetics and toilet articles

Cotton including kahok, surgical cotton and silky cotton
Cotton refuse or waste or cotton yarn refuse or waste

Cotton seed
Detonators
Dry leaves
Dynamite

Explosive paints such as nitrocellulose paint, lacquer paint, enamel paint, etc.

Fat

Felt

Fins

Firewood
Fireworks

Fish (dried)

Flax

Fulminate
Fulminate of mercury
Fulminate of silver
Gelatine

Lignite

Grass

Gun-cotton
Gun-powder
Gunny bags

Hair.

Hay or fodder
Hemp

Hessian cloth (gunny bag cloth)
Hides (dried)
Hides (raw)

Hoofs
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57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.
82.

83.
84.
85.
86.
87.
88.

89.
90.
91.
92.
93.
94.
95.
96.
97.
98.
99.
100.

101.
102.
103.

Horns

Incense or essences

Jute

Khokas, boxes, barrels, furniture or any other article of wood

Lacquer

Leather, leather cloth, rexine cloth and waterproof cloth

Matches for lighting (including Bengal matches)

Methylated spirit, denatured spirit or French polish

Nitro-cellulose

Nitro-compounds

Nitro-glycerine

Nitro-mixture

Offal

Oil other than petroleum.

Oil seeds including almonds but excluding cotton seeds

Old paper or waste paper including old newspapers, periodicals, magazines, etc.
Packing stuff (paper cuttings)

Paints

Paper other than old paper in pressed bales or loose or in reams

Petroleum other than dangerous petroleum, as defined in the Petroleum Act, 1934
Phosphorus

Pharmaceutical or medical goods

Photostat, cyclostyling, typing and printing machines

Plastic or plastic goods.

Plywood

Rags including small pieces or cuttings of cloth, hessian cloth, gunny bag cloth, silk, art silk
or woollen cloth.

Resin or dammer (battar), otherwise known as Ral

Rubber and rubber goods

Safety fuses, fog signals, cartridges, etc.

Saltpetre

Sandalwood

Sanitary-ware, hardware and other articles made of iron, iron sheets, pipes, iron angles and
G.I. pipes

Shoes including leather, PVC, canvas, rubber and plastic shoes

Silk waste or silk yarn waste, art silk waste or art silk yarn waste

Sisal fibre

Skins (raw or dried)

Straw

Sulphur

Tallow

Tar, pitch, dammer or bitumen

Tarpaulin

Thinner

Timber

Turpentine, Utensils, crockery, china and earthenware, aluminum ware, stainless steel and
iron goods.

Varnish

Wool (raw)

Yarn other than waste yarn
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OFFICE OF THE DISTRICT MAGISTRATE, BILASPUR,
DISTRICT BILASPUR (H.P.)

NOTIFICATION

Dated, the 27th February, 2026

Endst. No. 1/808532/2026.— Whereas,

the Government of Himachal Pradesh,
Notification No. FDS-A(3)-7/2016-1, dated 9th May, 2023, has invoked the Himachal Pradesh
Hoarding and Profiteering Prevention Order, 1977. Therefore, in supersession of all previous
notifications issued in this behalf and in exercise of the powers vested in me under Sub-clause(d) of
clause3(1) of the Himachal Pradesh Hoarding and Profiteering Prevention Order, 1977, I, Rahul
Kumar, 1.AS., District Magistrate, Bilaspur, District Bilaspur, do hereby fix the maximum margin of
profit on the commodities listed in schedule-I appended to the order ibid, which declares in

Bilaspur District can charge on wholesale and retail sale transactions, as under:—

Schedule-I
S1.No. Name of Commodity Maximum Maximum retail sale
wholesale Margin margin
1. Foodgrains (Wheat, Grams,Barley and 2% 5%
Rice) including their products.
2. Gur, Shakkar & Khandsari 2Y2% 5%
3. Sugar 2% 5%
4. Pulses (All kinds) 2% 5%
5. Match Boxes Omitted vide Notification dated 5.9.98
6. | Paper 2%% y 5%%
7. Liquiefied Petroleum Gas RSP+additionalcooliage fixed by the
District Magistrate, Bilaspur.
8. Kerosene Oil As fixed by the District Magistrate,
Bilaspur from time to time.
9. | Diesel As fixed by the Oil Companies from time
to time.
10. | Soft Coke, Hard Coke, Slack Coal and | As fixed by the competent authority
Steam Coal.
11. | Exercise Books 4% 7%
12. | Coarse woolen/common cloth 2% 572%
13. | Meat/Chicken/Fish As fixed by the District Magistrate,
Bilaspur from time to time.
14. | Eggs 5% 7%
15. | Bread 7% 8/2%
OR
As per print rates
16. | Tea leaves excluding tea leaves sold in 2% 5%
packets.
17. | Edible oil/Vegetable Oil/H.V.Oil, 2% 4%
except those sold in tins or other OR as per printed
bottles of 4kg or below. price
18. | Washing/Toilet soaps excluding those Omitted vide Notification dated 5.9.98
sold in packets.
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19. | Cooked Food served in any | As fixed by the District Magistrate,
establishment excluding | Bilaspur from time to time.
Hotels/Restaurant registered with the
Tourism department.

20. | Milk, curd and Cottage Cheese As fixed by the District Magistrate,
Bilaspur time to time.

21. | Fruits and Vegetables:
1. Fruits 5%+(1% market fee | 24% (including
if applicable). freight charges,
Loading, unloading,
wastages and other
incidental charges).

2. Non-Perishable vegetables: 5%+(1% market fee | 24% (including
[Onion, Potato, Garlic, Ginger, | if applicable). freight charges,
Taro Roots(Arbi) and Zimikand]. Loading, unloading,

wastages and other
incidental charges).

3. All other perishable vegetables 5%+(1% market fee | 39% (including
if applicable). freight charges,
Loading, unloading,
wastages and other
incidental charges).

22. | Bottled Beverages As per company’s printed price

23. | Salt Rs.  2/plus 5% | Rs. 1/- plus 1%
shortage . shortage.

24. | Cement Omitted on 31-05-2002

Schedule-I1

1. Baby food sold in packets | Maximum price as leviable under
2. Tealeaves sold in packets | Omitted
3. Torch/Transistor Cells | Omitted vide Notification dated 5.9.98

Schedule-I11

1. Drugs
2. Soaps sold in packets | Omitted vide Notification dated 5.9.98
3. Food Stuff

Terms and Conditions:

1. The element of expenditure, incurred/actually paid by a dealer to be taken into
account for computing the landed cost of the commodities listed above i.e.

(i) Purchase Price, (ii) Freight, (iii) Central/Local Taxes/GST, (iv) Loading, un-
loading, Carriage, (v) Market Fee, (vi) interest on capital @ 1% for Wholesaler and
Retailer on item no.1 to 5 above. (vii) Other incidental charges @1% for Wholesaler
and Retailer on item no. 1 to 5 above.(viii) 1% shortage may be allowed over and
above the margin of profit calculated as per instructions. No shortage will however
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be allowed in the case of H.V. Oil sold in packs upto 5 kgs. In the case of Gur,
Shakkar, and Khandsari shortage upto 2% may be allowed.

Note.—This condition will not be applicable on fruits and vegetables, as all incidental
charges have already been included in their retail margin of profit.

2. The dealer engaged in Wholesale as well as in retail sale business shall charge only
one margin of profit on the transaction i.e. wholesale margin on wholesale
transaction and retail sale margin on retail sale transaction. The wholesale margin
shall be allowed at one stage only at one particular station.

3. Wholesale transaction would mean a single transaction of not less than the
following:
(1) Foodgrains, Gur, Shakkar, Khandsari,
Sugar, Pulses, Salt. = One Quintal
2) Bread = Ten Number
3) Paper = One Ream
4) Eggs = One Hundred
(5) Fruits and Vegetables =20 Kgs
6) Meat, Chicken, Fish, Curd and Cottaeg Cheese =10 Kgs
(7) Bottled Beverages =24 Nos.

4. The below terms and conditions will be applicable for vegetables & fruits:—

“4.1)

“4.2)

4.3)

4.4)

4.5)

(4.6)

No Wholesaler or retailer shall charge more than the margin of profit as
fixed above.

Every Commission Agent/Wholesaler in Vegetable Market shall issue Form
R to every farmer/grower at the time of purchase of fruits and vegetable form
them and retain its one copy with him/her.

Every Commission Agent/Wholesaler in Vegetable Market shall issue Form
Q to every retailers showing rates of each fruit and vegetable sold to the
retailers. On this Form/Cash memo, he or she shall display rate of the
fruits/vegetables as per Form R and Charge his/her margin of profit/
commission as shown at column 3 above, which shall be shown separately
on Form Q and he/she shall retains its one copy with him/her.

The Dealer engaged in wholesale as well as in retail sale business shall
charge only one margin of profit on the transaction i.e. wholesale margin on
wholesale transaction and retail sale margin on retail sale transaction. The
wholesale margin shall be allowed at one stage only at one particular station.

Every Retailers shall display price list of the fruits and vegetables available
with him/her in business premises in such a way that it may easily be seen by

every customer.

Wholesale transaction would mean a single transaction of not less than the
following:

Fruits and Vegetables = 20 Kg.
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4.7) All sub Divisional Magistrates, all Deputy Superintendent of Police and all
Inspectors Food Civil Supplies and Consumers Affairs, in Distt, Bilaspur
shall ensure compliance of this notification in letter and spirit.

4.8) The Secretary, APMC Bilaspur shall ensure issuance of Form-R and

Form-Q by the Commission Agent in Vegetable markets in the district.
This notification shall come into force from the date of'its publication in official Gazette.

Sd/-

(RAHUL KUMAR 1AsS.),
District Magistrate,Bilaspur,
District Bilaspur ( H.P.).

ELECTION DEPARTMENT
Block No. 38, SDA Complex, Kasumpti, Shimla-171009

NOTIFICATION
Dated, the 9th March, 2026

No. 5-11/2018-ELN (Comp No. 257186)-1/817601/2026.—On the recommendations of
Departmental Promotion Committee, the Governor, Himachal Pradesh, is pleased to order,
promotion of following Superintendent Grade-II, Class-II (Non-Gazetted) to the posts of Tehsildar
(Election), Class-I (Gazetted) in level-13 of pay matrix i.e. I46000-146500/- as per HPCS (Revised
Pay) rules, 2022 on regular basis and posting in the offices as shown against their names, against
vacancies of Tehsildar (Election), with immediate effect:—

SI. Name and designation Present Place of Postings New Place of Postings
No.
1. Shri Narender Chand Katoch, | District Election Office, | District Election Office,
Superintendent, Grade-II. Kangra at Dharamshala. Lahaul-Spiti at Keylong
against vacancy.
2. Shri Tejinder Singh, District Election Office, | District Election Office,
Superintendent, Grade-II. Sirmaur at Nahan. Kinnaur at Reckong-Peo
against vacancy.

The above officers will remain on probation for a period of two years subject to such further
extension for a period not exceeding one year as may be ordered by the competent authority in
special circumstances and reasons to be recorded in writing.

The above officers will have to exercise option for fixation of pay under the provisions of
saving clause of FR-22(I)(a)(1) within a period of one month from the date of joining as Tehsildar
(Election).

The aforesaid officers shall be entitled to Transfer Travelling Allowance (TTA)/Joining
Time (JT) as per the rule admissible.
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The above promotion shall be subject to final outcome of the OA Nos. 354, 952 & 1326 of
2015 and CWP No. 2784 0f2019.

By order,

Chief Electoral Officer,
Principal Secretary (Election).

NAGAR PANCHAYAT BHUNTER, DISTRICT KULLU, H.P.
NOTIFICATION

Dated, the 10th December, 2025

No. 2418.—The following Bye—-Laws made by Nagar Panchayat Bhunter, for regulating
Outdoor Advertisement and hoardings in exercise of the Power conferred under section 113 and
section 202(0) of the Himachal Pradesh Municipal Act, 1994, Secretary, Nagar Panchayat Bhunter,
Distt. Kullu, Himachal Pradesh hereby notifies the following Bye-Laws:—

ADVERTISEMENT BYE-LAWS-NAGAR PANCHAYAT BHUNTER

1. Title & Contents.—(i) These Bye-laws may be called the Nagar Panchayat Bhunter
Outdoor Advertisement Bye-laws 2025.

(ii) These Bye-laws shall come in to force with immediate effect with in the limits of
Nagar Panchayat Bhunter after the notification by the Government of Himachal Pradesh in the

official gazette.

2. Definitions.—In these bye laws unless the contex to therwise requires:—

(0.
(ii).

“Act” means Himachal Pradesh Municipal Act, 1994

“Panchayat” means Nagar Panchayat Bhunter, Distt Kullu, H.P.

(iii). “Advertisement" shall mean any work, letter, model, sign, device, digital display,

(iv)

electronic display, name boards, direction boards, laser show, kiosk, LED, LCD,
Backlit Board, Neon display, or representation supported on or attached to any
post, pole, standard framework or other support wholly or in part upon or over
any Private/ Public/State Govt./Central Govt./public Sector undertaking/Govt.
Companies/Govt. Authorities etc., land/Spaces, building or structure which or any
part of which shall be visible against the sky from some point in any street/Road
includes all and every part of any such post, pole, parapet, standard framework or
other support. It shall also include any balloon parachute or other similar
employed wholly or in part for the purpose of any advertisement announcement or
direction upon or over any land/spaces, building or upon or over any street.
However, any display in the form of graffiti and civic messages published by
Nagar Panchayat or any Govemment authorities (Having no commercial
explanation) for the benefit of the citizen shall not be considered as an
advertisement.

Advertisement on vehicle (movable) means single, double or multiple
advertisement board affixed by means of sticker/boards on vehicle, side panel or
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behind a vehicle in a manner that advertisement draw visibility while the vehicle
is driven on the road. However, care must be taken to ensure that this does not
impede traffic as well as pedestrians.

(v) Advertisement on vehicle (Parked) means single, double or multiple
advertisement board affixed by means of sticker/boards on vehicle, side panel or
behind a vehicle in a manner that advertisement draw visibility when vehicle is
parked at strategic location. However, care must be taken to ensure that this does
not impede traffic as well as pedestrians.

(vi) "Advertisement Regulation Committee" means Committee consisting of a)
Secretary Nagar Panchayat Bhunter (b) Junior Engineer Nagar Panchayat,
Bhunter (c) Sanitary Supervisor, Nagar Panchayat, Bhunter or other official of
Nagar Panchayat Bhunter assigned by Secretary Nagar Panchayat Bhunter.

(vii) "Advertisement Zoning Plan" means the numbered plan signed by the Secretary
and kept in this office defining the areas of special control and restrictions
regarding the advertisement applicable to such areas.

(viii) “AreaofSpecial control" means as area so defined in the advertisement zoning
plan.

(ix) "Enclosed Land" shall mean the land which is wholly or for the most part
enclosed within the hedge fence, wall or similar screen or structure and shall not
include Bus Stand together with the yards and for Court thereof, whether enclosed
or not, any public park, public garden or other land held for the use or enjoyment
of'the public.

(x) "Hluminated advertisement" shall mean any advertisement with self-luminous
by an outside source of light, but not include an illuminated display of goods if
such display:—

(a). Is of goods merely bearing labels showing the name of article of its
manufacturer or of other.

(b). Is made by lighting which is not, in the opinion of the Secretary more than
which is necessary to make the goods labels visible at night.

(xi) "Name Plate" shall mean an advertisement announcing the name of owner and or
name of occupier of a building and/or name of a building upon which such
advertisement is fixed, exhibited painted, pasted retained or displayed, provided
that the size of the letters constituting such advertisement does not exceed 2" in
height and the total area does not exceed 4 square feet.

(xii) "Structure" shall include a post, pole, tree, bridge, embank and road surface and
also a tram car, omnibus and any other vehicle any movable, board used primarily
as an advertisement or advertising medium.

(xiii) “Schedule” means the schedule indicating the rate/fees for advertisements.

3.  (A) Regulation and control of advertisement:—

No advertisement shall be erected, exhibited, fixed or retained upon or over any land,
building, wall, boarding, frame, post or structure or place within the City without the written
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permission of the Secretary granted in accordance with Bye-laws made under this Act. Provided
that no permission shal Ibe required for any advertisement, which:—

(a) Appears in news papers, relates to public meeting, or to an election to Parliament or
Legislative Assembly or the Nagar Panchayat Bhunter or to candidature in respect of
such election; or

(b) is exhibited within the window of and building if the advertisement relates to the
trade, profession or business carried on in that building; or

(c) relates to the trade profession or business carried on within the land or building upon
or over which such advertisement is exhibited or to any sale or letting of such land or
building or any effects therein or to any sale entertainment or meeting to be held on or
up on or in the same; or

(d) relates to the name of the land or building upon or over which the advertisement is
exhibited, or the name of the owner or occupier of such land or building; or

(e) Relates to any activity of the Government or Union of India or the Nagar Panchayat
Bhunter.

3. (B) Prohibition of Sticking, fixing hanging or painting bills, posters, advertisement,
notices etc.—(i). Hoardings, advertisement/banners will not be allowed in the acquired width of the
National/ State high way and other scheduled road and footpath as they cause traffic hazard and are
against the instructions of the Govt. of India and Hon’ble Court.

(i1)) No Hoarding, advertisements should be put at the place which effects or endangers the
growth of flora and fauna.

(iii)) No hoarding, advertisement should be located in thickly wooded area and no any kind
of hoarding should be placed on trees.

(iv) No hoarding, advertisement should exceed dimension size of 30 Sq.Meters

(v) No hoarding, advertisement, banners should be put up in contravention of any law &
rules against the guide lines notified by any department.

(vi) No hoarding ,advertisement should locate near a water source

(vil) No hoarding, advertisement should be in the form of writing, engraving, nailing and
carving on any Natural or in animate object.

(viii) No hoarding, advertisement, banner will be allowed on the roofs of buildings, except
with the permission of Secretary, Nagar Panchayat Bhunter.

(ix) Only sign board of premises are allowed up to 4 Sq m. between slab and lintel of the
building to the occupier/ owner.

(x) Directional sign to Govt. offices, religious places will be allowed by the Nagar
Panchayat Bhunter, The type,size and location of these shall be also approved by the Nagar
Panchayat Bhunter. The PNP has to keep in view requisite site clearness, so that there is not traffic
hazard due to in stallation of such board.
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(xi) The Nagar Panchayat Bhunter shall provide notice board for the purpose of sticking,
fixing or hanging posters, notice and advertisement, which shall be available for use on an
application to be made to the Secretary on payment of fee provided for in these bye-laws.

(xii) No hoarding, advertisement should be located/ positioned on a sharp turn, “U” turns
and blind turns.

(xiii) The beauty of nature for matters such as hills, rivers, trees and rock should not be
destroyed by indiscriminate installation of commercial advertisement.

(xiv) No writing/ defacing of retaining walls and parapets could be allowed
4. Outdoor advertisement and road safety criteria:—
An advertisement device may be considered a traffic hazard:—
(a) Ifitinterferes with road safety or traffic efficiency;

(b) If it interferes with the effectiveness of a traffic control device (e.g. traffic
light,stop or give way sign);

(c) Distracts a driver at a critical time (e.g. making a decision at an intersection);
(d) Obscures a driver's view of a road hazard (e.g. at corners or bends on the road);
(e) Gives instructions to traffic to "Stop", "halt" or other (e.g. give way or merge);
(f) Imitates a traffic control device;

(g) Is a dangerous obstruction to road or other infrastructure, traffic, pedestrians,
cyclists or other road users;

(h) Is in an area where there are several devices and the cumulative effect of those
devices may be potentially hazardous; and

(1) If situated at locations where the demands on driver’s concentration due to road
conditions are high such as at major intersections or merging and diverging lanes;

(j) Name of advertisement agencies should be mentioned on every hoarding board.

5. Control of the physical characteristics of advertising devices shall be as
follows: —

(a) Advertising shall not contain flashing red, blue or amber point light sources which
when viewed from the road, could give the appearance of an emergency service or
other special purpose vehicle warning lights.

(b) All lighting associated with the Advertising Device shall be directed solely on the
Advertising Device and its immediate surroundings.

(c) Extemal illumination sources shall be shielded to ensure that external 'spot' light
sources are not directed at approaching motorists.
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(d) IMlumination of advertising device is to be concealed or be integral part of it.

(e) Upward pointing light of the device shall not be allowed, any external lighting is to be
down ward pointing and focused directly on the sign so that glare does not extend
beyond the Advertising Device.

(f) The average-maintained luminance shall be reduced to 0.5 candelas or all together shut
from 11: pm till sunrise by automatic timing devices.

(g) Non-static illuminated Advertising Devices (flashing lights) are not permitted within
the boundaries of municipal roads.

(h) Moving, rotating or variable message Advertising Devices are not permitted within the

municipal boundaries as these cause a statistically significant distractive in fluence on
motorist's response times to external stimuli.

However, this permission criterion is not intended to apply to variable message displays
used by road authorities for traffic management or for displaying other Nagar Panchayat Bhunter’s
information. Variable message displays located at bus stops or similar places where messages are
directed at- and intended for pedestrians (not motorists) are excluded.

6. Outdoor hoarding and their content criteria:—

The Municipal authority may take action to modify or remove any Advertising Device that
contravenes the following negative advertisements or that otherwise cause a traffic hazard.

List of negative advertisements: —
«  Nudity

«  Racial advertisements or advertisements propagating caste, community or ethnic
differences.

«  Advertisement promoting drugs, alcohol, cigarette or tobacco items

«  Advertisements propagating exploitation of women or child

«  Advertisement having sexual overtone

«  Advertisement depicting cruelty to animals

«  Advertisement depicting any nation or institution in poor light

«  Advertisement casting aspersion of any brand or person

«  Advertisement banned by any law enacted by the Government of India
«  Advertisement glorifying violence

«  Advertisement that exploits the national emblem or any part of Constitution of
India, or the person or personality of a national leader or a state dignitary.

«  Destructive devices and explosives depicting items
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Any psychedelic, laser or moving displays

Advertisement of Weapons and related items (such as firearms, firearm parts and
magazines, ammunition etc.)

Advertisements which may be defamatory, trade libelous, unlawfully threatening
or unlawfully harassing .

Advertisements which may be obscene or contain pornography or contain an
"indecent representation of women" within the meaning of the Indecent
Representation of Women (Prohibition) Act, 1986.

Advertisement linked directly or indirectly to or include description of items,
goods or services thatare prohibited under any applicable law for the time being in
force, including but not limited to the Drugs and Cosmetics Act, 1940, the Drugs
and Magic Remedies (Objectionable Advertisements) Act,1954, the Indian Penal
Code, 1860; or

Any other items consid eredinappropriate by the municipal bodies

For all categories of devices (except Category of devices which are directed at pedestrians),
textelements on an Advertising Device, face should be easily discernible to travelling motorists.
This willminimize driver's distraction. Additionally, a sign shall be quickly and easily interpreted
so as toconvey the required advertising message to the viewer and reduce the period of distraction.
The content or graphic layout exhibited on advertising device panel shall avoid hard-to-read and
over layintricate typefaces and have letter styles that are appropriate. Under no circumstances
should devicecontain information in text sizes which would necessitate the driver or passenger in a
moving vehicle to stop, read and/or note down, which detrimental to the smooth flow of traffic and
distracting for the driver. All signs shall be so designed as to maintain a proportion were, as a
general rule letter should not appear to occupy more than 2% of the sign area unless otherwise
permitted by the municipal bodies.

7. Prohibited areas and areas of special control and restrictions there-on:—

The Secretary may:—

(@)

(b)

by order prohibit the erection, exhibition, fixation, retention or display of any or any
class of advertisements in any street road or public park or park there of or in any
placeor public resort;

Regulate the erection, exhibition, fixation, retention or display any advertisements, in
any manner in the prohibited areas and areas of special control, in accordance with the
regulations indicated in the Advertisement Zoning Plans of the said areas.

Explanation.—The restrictions indicated in the advertisement zoning plans shall be in
addition to those mentioned in the other clauses of the Bye-laws.

8. Classification of advertisement devices:—

The categories of the advertisement devices:—

Category 1: Large-format advertisement, mainly fixed on bill boards /uni-poles and bridge.
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Category 2: Advertisement mounted on public amenities, like public toilets, garbage
collection points, Single Poles etc.

Category 3: Fleets, fliers and transport related infrastructure

Category4: Advertisement devices for self-advertising in commercial areas

9.

Outdoor advertising and structure criteria:—

Advertising Device structures including the foundations, for categories 1 and 2
devices, shall be designed and checked for extreme wind conditions, earthquakes, soil
bearing capacity etc.and shall comply with relevant Indian structural design standards,
codes of practice and Bye-laws guidelines. The designs shall be certified by an
experienced and practicing structural engineer.

The supporting structure shall have an on-reflective finish to prevent glare. The device
structure shall be well maintained at all times. It shall be painted in colors that are
consistent with, and enhance the surrounding area and will be compliant with the
criteria or colors laid out earlier in the Bye-laws.

Officia Iroad furniture such as official signs and delineator guide-posts shall not be
used as the supporting structure of an advertising device.

The name of the Advertising Device license holder should be placed in a conspicuous
position on the device.

10. Outdoor advertising devices and electrical connection:—

The electrical connections and components in all Advertising Devices shall be in
accordance with relevant Indian Standards and designed to ensure there is no safety or traffic risk.
No generator running on diesel/petrol/kerosene or any bio fuel, causing noise, air or water pollution
would be allowed for providing power for illumination of any outdoor advertising device.

Electricity from renewable energy sources.

To promote conservation of electricity, if the illumination at outdoor advertising devices
draws power from alternate renewable resources like solar power, such advertisement devices the
license fee/charges will be half of the actual fee.

11. Permissibility of different category of advertising devices:—

As per schedule-1

12. Specific conditions:—

(a) No advertisement /hoarding should be placed in such a way that obstructs the
mountain and valley view of Town. If such case is found, the Secretary can
impose a penalty as he deems fit not exceeding a sum of twenty thousand rupees
and remove thesaid advertisement.

(b) All advertisements outside the business area or the building which houses the
business can be erected only after permission fromthe Nagar Panchayat Bhunter.
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13. LimitationforDisposalofApplications:—

Every application received as per provision of these bye-laws shall be acknowledged and
the decisionon it shall be taken within 30 working days from the date of receipt. If the decision is
not taken within the prescribed period, it will be presumed that the required permission is granted
subject to payment of due advertisement tax and license fee of the land use charges, wherever
applicable and compliance of other clauses of Bye-laws.

14. Proceduretograntpermission:—

All advertisements, over the size of 100 sq. feet, (9.3 sq.m.) permitted over the Municipal land /
building shall be through tenders. The tenders can be of single or more hoardings. The tender shall
be invited by acommittee to be headed by Secretary or by his representative or in the exceptional
circumstances by private experts. The committee shall fix the following minimum things before the
tender;

(a) Reserveprice

(b) Location of the site/sites
(¢c) Size of advertisement
(d) Pastrevenue collection
() Number of sites

(f) Period oftender

The advertisement right shall be given for a period of 1 years or as may be decided by the
Secretary Nagar Panchayat Bhunter. It shall be terminable at one month notice without assigning
any reason. In the event of default of any terms, the same shall be terminable forth with without any
notice. The tender bid will include the advertisement tax and rent for use of Nagar Panchayat
Land/Property. However, payment of service tax or any other State/Central tax will be borne by the
tendering agency/individual.

15. Procedure for obtaining permission-For grant of permission in respect of
advertisement of private property:—

The application for permission from the Secretary shall be accompanied with the following
documents:—

1. Written no objection certificate from the landowner of the person, legally
authorized to accord such NOC.

2.  Three copies of plan showing the location, normsandsize of the advertisement/
hoardingetc. and a copy of the advertisement to be displayed.

3. The design and the structure shall be certified by an experienced and practicing
Structural Engineer who shall certify the safety aspect from the point of view of
its foundations which can bear extreme wind conditions, earth quakes, soil
bearing capacity and shall comply with relevant India structural design standards
policy and guidelines framed from time to time.
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4.

NOC Will not be issued to those who violate these bye-laws

16. Fees on Advertisements:—

1.

The advertisement fee shall be payable in advance annually/quarterly/monthly
and daily basis as the case may be fixed by the Municipality from time to time
provided that if the rate of fee is chargeable on annually, quarterly, daily or
monthly basis, the fractions there of shall be construed accordingly.

New Advertisement shall not be exhibited unless the advertisement fee in advance
as per the condition of sanctionis deposited.

Full monthly fee shall be chargeable if the advertisement duration is for more than
10 days. Amonth for this purpose shall be the calendar month-provided that where
advertisement is to be displayed for part of a year and the fees fixed in the
schedule are for one year, the fees payable part of the year shall be calculated on
quarterly basis.

The fees shall be paid by the advertiser to the Nagar Panchayat Bhunter before the
erection of the advertisement.

Calculation of fees

The advertisement fees should be calculated on the basis of the following factors:

(a) Categoryoftheadvertisement- Equal for all 1 factor
(b) Sizeoftheadvertisement- Rupees per sqm =

(i) Rs. 30 per sq.metre for One day.

(i) Rs. 150 per sq. metre for One Month.

(iii) Rs. 1500 per sq. metre. for One Year.

(¢) Location of'the advertisement- Equal for all 1 factor

The value of the factors shall be decided by the general house of the Nagar Panchayat
Bhunter for the first time and future amendments can be done by the Advertisement Regulations

committee.

17. Functions of the Advertisement Regulation Committee:—

®.

(D).

The advertisement Regulation Committee shall identify the area of special control
and prepare advertisement/zoning plans indicating the categories of advertisement
devices permissible in different areas of Special Control.

In case any practical difficulty arises with respect to implementation of these bye-
laws of the zoning plans, the matter shall be referred to advertisement regulation
committee who shall on reference consider and make suitable recommendations
to the Secretary for the decision.

18. Penalties:—

Whoever contravenes any of these bye-laws shall be punishable with fine of Rupees 500/-
for everyday, which may extend upto Ten thousand Rupees, when the contravention is continuing

one.
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19. Arbitration:—

If any dispute regarding advertisement holdings arises between Municipal authorities and
any other person concerned with such advertisement holdings, such dispute may be referred by
both parties to the Deputy Commissioner Kullu, who shall be sole arbitrator.

20. Jurisdiction:—
All disputes shall be subject to the jurisdiction of the Civil Courts at Kullu only
21. Indemnity:—

A licensee/sign owner/applicant (licensee) shall be required to indemnify the Municipal
Authority forthe designated Advertising Device and activities against all actions, proceedings,
claims, demands,costs, losses, damages and expenses which may be brought against, or made upon
the Municipal Authority which arise as a result of the installation or existence of an Advertising
Device. Such licensee/sign owners/applicant (licensee) shall always be responsible for any injury or
damage caused or suffered by any person or property arising out of or relating to the display of
device / advertisement and the consequential claim shall be borne by the advertiser who will also
indemnify and safe guard the Municipal Authority in respect of any such claim or claims.

22. Removal of Illegal holdings:—

In case any holdings are found illegal, the Secretary may order its immediate removal
subject togiving seven days prior notice. Removal shell be done by the Nagar Panchayat Bhunter,
whose cost shall be borneby the defaulter himself. However, in case any holdings pose danger to
the safety of general public requirement of serving seven days prior notice shall be dispensed with.

23. Insurance:—

«  The Licensee in case of Category 1 and 2 Advertising Devices shall provide a
public liability insurance policy for their respective rights, interests and liabilities
to third parties in respect of accidental death or bodily injury to person(s) or
damage to property.

The public liability Policy of Insurance shall be for an amount as specified by Municipal
Authority for any single event (or such higher amount as may be notified in writing by the
Municipal Authority from time to time) and on the terms as specified by the Municipal Authority.

24. Appeals:—

(a). Appeal against any decision of the Secretary relating to display of advertisement
or any matter related thereto shall lie before, Director Urban Development
Department.

(b). Before lodging an appeal, the affected person shall seek a review of the decision.

25. If there is any contradiction between these bye-laws and any judgment passed by
Hon’ble Apex courtor High Court of Himachal Pradesh, then decision of Hon’ble court shall
prevail over these bye-laws.

26. When a person desires to remove the advertisement, he will put the space as it was
before.
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Schedule-I Permissibility of different category of advertising devices 9.1
Category-1-Devices

9.1 Category 1- Devices
S1. No Description of device Status
Permitted Subject to General and Specific Permission Not Permitted
Criteria.
1.1 Billboards/Unipoles/Bipoles
L. Industrial Area Permitted
II. Commercial Area Permitted
1. Recreation Areas Permitted
IV. Crematoriums and Burial grounds Not Permitted
V. Transpor ation areas like bus terminals/truck terminals etc.| Permitted
VI. Other are as like residential area, Institutional, heritage, Not Permitted
monument etc.
Vil On roof tops of residences Not Permitted, except
with the permission of
Secretary, NP Bhunter.
VIIIL. On mobile vans for purposes of advertising Not Permitted, except
with the permission of
Secretary, PNP
1.2 Tri vision
L. Bridge Panels Permitted
1.3 Building Wrap
L. Commercial Area Permitted
11. Recreation Areas Permitted
II1. Other areas like residential area Institutional, heritage, Not Permitted
Monument etc. including mixed land use.

URBAN DEVELOPMENT DEPARTMENT
MUNICIPAL COUNCIL THEOG
NOTIFICATION

Dated the 6th March, 2026

No. MCT/2026-1951.—Whereas, the Municipal Council THEOG drafted the "MUNICIPAL
COUNCIL THEOG Parivar Registar Bye-laws, 2026. "were published in the Hindi Punjab Kesari and
Hindi Divya Himachal All Edition, under Section 217 read with Section 202 of the Himachal Pradesh
Municipal Act, 1994.

And whereas, no objections were received from any quarter within the specified period of
15 days from the date of publication of these draft bye-laws.

In exercise of the powers conferred under section 202 read with section 48(1)19 of the
Himachal Pradesh Municipal Act 1994 (Act. 12 of 1994), the Governor, Himachal Pradesh is
pleased to notify the following rules, namely:—
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1. Short title, extent and commencement.—(1) These rules may be called the Himachal
Pradesh Municipal Council/Nagar Panchayat maintenance of Pariwar Register Rules, 2026.

(2) These rules shall come into force from the date of publication in the Rajpatra (e-
Gazette) Himachal Pradesh.

2. Definitions.—(1) In these rules, unless the context otherwise requires:—

(@)
(b)

(©)
(@
(e)
®

(@
(h)

“Act” means the Himachal Pradesh Municipal Act, 1994;

“Bonafide” means a person who has a permanent home in Himachal Pradesh or
includes a person who has been residing in Himachal Pradesh for a period of not
less than 20 years or a person who has permanent home in Himachal Pradesh but
on account of his occupation he is living outside Himachal Pradesh.

“EQO” means Executive Officer of Municipal Council;

“Form” means a Form appended to these rules;

“Secretary” means the Secretary;

“Secretary of Ward Sabha” means the official appointed or nominated as such
for the purpose of Section 51-B(2) of'the Act;

“Section” means a section of the Act;

“Migration” means shifting from one Urban Local Bodies to other and PRI
to Urban Local Bodies or vice—versa, and;

(2) Words and expressions used but not defined in the rules, shall have the same meaning
as assigned to them under the Act or under the Himachal Pradesh Municipal Act, 1994 or any other

Act.

3. Making of Pariwar Register Record and its Revision:—

1 @

After Ward Sabha has come into existence in accordance with section 51-A of the
Act, a Pariwar Register shall be prepared Ward wise for every Municipal Council
in Form-1 appended to these rules. It shall contain the names and particulars of
all persons, family-wise, who are the bonafide residents of the Municipal Council
which forms part of the Ward Sabha area. The register shall be prepared by the
Secretary of the Ward Committee and shall be verified by the Executive Officer/
Secretary of Municipal Council as the case may be.

(b) The Secretary of Ward committee shall cause to conduct door to door survey for

(c)

(d)

enumeration of families of bonafide residents of the ward.

The Executive Officer/Secretary of MC/NP shall notify and widely publicize the
dates and area of starting of such door to door survey in atleast two local
newspapers and pasted the notice at conspicuous places in the ward and office of
ULB. The modalities of conducting such surveys shall be decided by the Director,
UD.

The information gathered by door to door survey shall be verified by Secretary,
Ward Committee and countersigned by Executive Officer of MC.



12780 OIS, fBATEe U<, 10 €, 2026 /19 BT, 1947
() The draft Parivar Register of each ward of MC/NP shall be placed before the
House of MC. After due approval of the House, the draft Parivar Register of MC
made after compilation of ward Parivar Register shall be published in the Rajpatra
of H.P. and also kept in office of ULBs for inspection by general public.

(f) The written objections received in office of ULB within fifteen Days of
publication of Draft Parivar Register shall caused to be reverified by Secretary of
Ward Committee within 07 days of closing of date of receiving objections by
conducting summary inquiry, the amendments, if any, shall be incorporated in
draft Parivar Register and the same shall be signed by Secretary, Ward Committee
and countersigned by EO of MC.

(g) The final Parivar Register so prepared after compilation of verified ward Parivar
Register shall be placed in House of MC and after application published in e-
Rajpatra.

(2) At the close of each calendar year, the entries in the Pariwar Register, required to be
prepared under sub-rule (1) shall be revised and all entries pertaining to births, deaths
and marriages shall be updated in the Pariwar Register which had taken place during
the preceding year i.e. upto 31st day of December. This revision shall be carried out
strictly in accordance with the entries recorded in the “Birth & Death Register” and
“Marriage Registration Register” maintained by the Municipal Council as per the
provisions of Registration of birth & death Act, 1969 and HP Registration of Marriage
Act, 1996 respectively. No other addition or alternation may be made without any
authenticated evidence or certificate of the Member of concerned Ward of the
Municipal Council. In the event of division of the family, separation of family may
only be entered in the Pariwar Register on the decision of the concerned Ward
Committee by passing a resolution by majority in its meeting on an application made
by the head of family concerned. However, the Ward Committee shall take into
consideration the definition of the family as defined under clause (19-a) of section 2 of
the Act while deciding the matter regarding division of family. It shall be the duty of
the Verifying Officer Senior in rank to the Secretary of Ward Sabha specially
designated as such for this purpose by the Executive Officer/Secretary of Municipal
Council to verify these entries after satisfying himself about the reasons recorded by
the Secretary of concerned Ward Committee. He shall also put his initials on the
Summary Sheet prepared by Secretary of Ward Committee on Form 1-A. In case of
migration from one Urban Local Bodies to other and PRI to Urban Local Bodies
or vice—versa, the applicant should obtain report on the prescribed format from
the concerned officer/Official Incharge, for making necessary entries in the
Parivar Register at the level of ULB.

Provided that no entry with regard to separation of family shall be made in the Pariwar
Register unless having a separate kitchen and access to the toilet to the family so separated.

(3) The register shall be revised and brought up-to-date under sub-rule (2) by 31st January
of each year and public notice will be issued to the effect that—

(a) the register has been revised and brought up-to-date under sub-rule (2);

(b) the register, as revised, is available for public inspection for a period of fifteen
days (excepting the public holidays) between 10 AM to 5 PM in the office of the
concerned Ward Committee and other conspicuous places in a Municipal Council
area,
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(c) ifany person has to make any objections with regard to any entry or any omission
in the register, he may make the objection to that effect to the Secretary of the
concerned Ward Committee within the said period of Seven days. The notice shall
be pasted in the office of the Ward Committee /conspicuous places within the
territorial jurisdiction of the said Ward of Municipal Council area.

(4) The revised entries made in the register under sub-rule (2) and the objections received
under sub-rule (3), shall be taken into consideration and disposed of and verified by the
Executive Officer of Municipal Council or any official/officer designated by the
Executive Officer of Municipal Council after having given an opportunity of being
heard to the person(s) concerned.

4. Pariwar Register Record open to inspection.—(1) Any person may apply for the
copies of the entries of the Pariwar Register.

(2) Every application for obtaining the copy of the Records of the Pariwar Register shall be
made to the official/officer designated as such for the purpose of supply of certified copies of the
record by the Executive Officer of Municipal Council, stating therein the purpose for which the
copy is required and shall be accompanied with a fee of Rs.50/-. The requisite record shall be
provided to applicant either by post/hand or through online within 07 days positively.

(3) Copying fee shall be charged at the rate of rupee three for every page or fraction
thereof which shall be recovered in advance before making the copy applied for:

Provided that no fee shall be charged for the copy of the record from Public Authorities, in case
they require the record for official use.

(4) Any person may apply for inspection of the record of the Pariwar Register to the
Secretary of the Ward Committee concerned. The inspection fee shall be rupees twenty for an
hour. The inspection shall be made during the office hour in the office of the Municipal Council.
The use of pen and ink during inspection is prohibited. The inspection of the record shall be made
in the presence of officer /official of the Municipal Council.

(5) The fee chargeable under this rule shall be paid in cash or otherwise with the
application to the official/officer designated as such for the purpose of supply of the certified copy
of the record by the Executive Officer of Municipal Council, who shall further get it deposited in
the Municipal Fund and forthwith and give a receipt under his signature.

(6) The Director may from time to time revise the rates of copying and inspection fee by
notification.

5. Power to issue instructions.—The Director may from time to time issue instructions
/clarifications for the smooth implementation of these Rules.

Sd/-

Executive Olfficer,
Municipal Council Theog,
District Shimla (H.P.).
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FORM-1
[Rule 3(1)]
PARIVAR REGISTER
Ward Number & Name : MC: District :
Sl House Name Name of Relation- | Gender| Aadhar GEN/ Date of Occu- Literate Property Geo-tagging
No. No./ of members ship with No. SC/ ST/ Birth pation or ID issued Coordinates
Name Head of the the head OBC illiterate by ULBs
of of the family of the (indicating for the Latitude Longi-
Building family including family the name purpose tude
Head of of sub- of
family caste if property
available) tax
payment.
1 2 3 4 5 6 7 8 9 10 11 12 13

Signature of Secretary of the Ward Sabha. Signature of the Verifying Olfficer.

FORM 1-A
[Rule 3(2)]

SUMMARY SHEET

Ward Number & Name : M.C. District :
Total Pupulation Scheduled Caste Scheduled Tribe OBC Remarks
Male | Fe- Trans- | Total | Male Female Trans- | Total Male Fe- Trans- | Total Male Fe- Trans- | Total
male | gender gender male gender male gender
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17

Signature of Secretary of the Ward Sabha. Signature of the Verifying Olfficer.

ENUMERATION FORM

HOUSEHOLD SURVEY FORM FOR MAINTAINING PARIVAR REGISTER

Ward Number & Name : M.C. District: H.P.
S1. No. House No./Name of | Name of Head of | Name of members Date of Remarks
Building the family of the family Birth
including Head of
family
1 2 3 4 9 13

Signature of Head of the family/family member. Signature of the enumerator/ designated official.
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FORM 1-B
[Rule 3(2)]
THIOR BT ST 8 B H arg o........... "R FHAR GREEAR =™
1513 1< (S [ T (IS [ A feomo &1 wE FOR § dur W URaGR SWed TR

AR oRye TR taRd/aW UeRd B g o |1

7z ff gfod fear oar @ 5 W oRar & Wit 9= ¥ W SWed TR FAmAR oRugAR
TR Uad & URAR ek I FIe foar m g1

urff &1 T

ST & B B o] Gﬁ%aﬁ,‘:ro .............. wﬁmﬂmuﬁ&amuamxm
L5212 1< O AT maﬁﬁa@%wwmmmmwmﬂﬂ
WWWWW%WW%W .............. R o o1 TR ¥ MR W, 3% Fufafad
W%WWW@W%@@%IWWWW@%:—
TRaR &1 fagwur
% | 7PH | tRaR & | dRaR & | F@m 4 & YR Y/ aif St | o= Oy | aem
o d0 | P9 Wl | W™ gftfa Fe & | scsosT
Fam | R AW | e & OBC/GEN
gRarR TR T ST
MM I gfavor
B T afear 9
g Tqra
1 2 3 4 5 6 7 8 9 10 11
1 @R FERIAE & Al & Y THER) |
Sd/-
Executive Olfficer,

Municipal Council Theog,
District Shimla (H.P.).

Office of the Additional District Registrar of Marriages-cum-Sub-Divisional Magistrate,
Jhandutta, District Bilaspur (H.P.)

In the matter of :

1. Lakhbir Singh s/o Sh. Veeri Singh, r/o V.P.O. Makri, Tehsil Shri Naina Devi Ji, District
Bilaspur (H.P.).

2. Suman Devi d/o Sh. Multan Singh, Village Samtehan, P.O. Gawalthai, Tehsil Shri Naina
Devi Ji, District Bilaspur (H.P.) . .Applicants.

Versus

General Public . .Respondent.
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Subject.—Application for Registration of Marriage under section 5 of Special Marriage Act, 1954.

Lakhbir Singh & Suman Devi applicants have filed an application alongwith affidavits in
the court of undersigned under section 5 of Special Marriage Act, 1954 that they want to solemnize
their marriage according to Hindu Rites and Ceremonies.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 03-03-2026 after that no objection will be entertained and marriage will be
registered.

Issued today on 02-02-2026 under my hand and seal of the court.

Seal. Sd/-
Additional District Registrar of Marriages-cum-SDM,
Jhandutta, District Bilaspur (H.P.).

In the court of Sub Divisional Magistrate, Jhandutta, Distt. Bilaspur (H.P.)

Rank-SIVEXC of MHA/CISE CPS-II Karian Chamera No. 761080149 Name Shyam Lal s/o
Sh. Hari Ram, r/o Village Sundru, P.O. Gehrwin, Tehsil Jhandutta, Distt. Bilaspur (H.P.)-174034
.. Applicants.

Versus
General Public Respondent.

Shyam Lal s/o Sh. Hari Ram, r/o Village Sundru, P.O. Gehrwin, Tehsil Jhandutta, Distt.
Bilaspur (H.P.) has preferred an apllication to the undersigned for correction of his wife's date of
birth and name in his service record/pension book. He further submitted that his wife's correct date
of birth is 07-09-1963 instead of 12-05-1961 and Name is Fula Devi instead of Fullan Devi as per
Aadhar Card, PAN Card and name in joint account bank pass book. In this connection he supported
Aadhar Card, PAN card and joint account bank pass book.

Therfore, through this proclamation, the general public is hereby informed that any person
having any objection for correction in date of birth and Name as mentioned above may submit his
objection in writing within (30) thirty days from the date of publication of this notice in Official
Gazette no objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of this court on this 24th day of February, 2026.
Seal. Sd/-

Sub-Divisional Magistrate,
Teh. Jhandutta, Distt. Bilaspur (H.P.).

Office of the Sub-Divisional Magistrate, Tehsil Jhandutta, Distt. Bilaspur (H.P.)

Sh. Sukhdev s/o Sh. Nihalu Ram, r/o Vill. Daroh, P.O. Malhot, Tehsil Jhandutta (Now
Sub-Tehsil Kalol), Distt. Bilaspur (H.P.) . .Applicant.
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Versus

General Public . .Respondent.

Sh. Sukhdev s/o Sh. Nihalu Ram, r/o Vill. Daroh, P.O. Malhot, Tehsil Jhandutta (Now Sub-
Tehsil Kalol), Distt. Bilaspur (H.P.) has submitted an application to the undersigned for correction
of his date of birth in his Aadhar Card. He further submitted that his correct date of birth as per
Birth Certificate Vide Registration No. 110, dated 15-12-1942 issued by the Local Registrar G.P.
Paploa, Sub-Tehsil Kalol, Distt. Bilasput (H.P.) isued on dated 12-01-2026 is 28-11-1942. In this
connection he supported Birth Certificate mentioned above.

Therfore, through this proclamation, the general public is hereby informed that any person
having any objection for correction in date of birth as mentioned above may submit his objection
in writing (30) thirty days from the date of publication of this notice in Official Gazette no
objection will be entertained after prescribed period and application will be decided accordingly.

Given under my hand and seal of this court on this 28th day of January, 2026.

Seal. Sd/-
Sub Divisional Magistrate,
Jhandutta, Distt. Bilaspur (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:-

Mahinder Singh s/o Karam Singh, r/o Village Gagahar, P.O. Raipur, Tehsil Bhattiyat,
District Chamba (H.P.)

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969

Whereas, an application of Mahinder Singh s/o Karam Singh, r/o Village Gagahar, P.O.
Raipur, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of his birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.

Whereas, it has been stated in the application that Mahinder Singh was born on 18-01-
1963, but the registration of his birth could not be done within the prescribed period as stipulated
under the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
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having any objection for relevant information with regard to the delayed registration of the
aforesaid birth is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 27th day of February, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat At Chowari,
District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:-

Byasa Devi d/o Sh. Jalmo, r/o Village Januie, P.O. Kudnu, Tehsil Bhattiyat, District
Chamba (H.P.)

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969

Whereas, an application of Byasa Devi d/o Sh. Jalmo, r/o Village Januie, P.O. Kudnu,
Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of her birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.

Whereas, it has been stated in the application that Byasa Devi was born on 08-01-1981, but
the registration of her birth could not be done within the prescribed period as stipulated under the
Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection for relevant information with regard to the delayed registration of the
aforesaid birth is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 27th day of February, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat At Chowari,
District Chamba (H.P.).



]IS0, f29Tere e, 10 A€, 2026 /19 BIG[H, 1947 12787
In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:-

Vikram Singh s/o Amar Singh, r/o Village Barla, P.O. Ghatasani Pul, Tehsil Bhattiyat,
District Chamba (H.P.)

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969

Whereas, an application of Vikram Singh s/o Amar Singh, r/o Village Barla, P.O. Ghatasani
Pul, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of his birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.

Whereas, it has been stated in the application that Vikram Singh was born on 10-05-
1974, but the registration of his birth could not be done within the prescribed period as stipulated
under the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection for relevant information with regard to the delayed registration of the
aforesaid birth is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 27th day of February, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat At Chowari,
District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:-

Madan Lal s/o Kashmeero, r/o Village Bholag, P.O. Jatroon, Tehsil Bhattiyat, District
Chamba (H.P.)

Versus

General Public
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Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969

Whereas, an application of Madan Lal s/o Kashmeero, /o Village Bholag, P.O. Jatroon,
Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of his birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.

Whereas, it has been stated in the application that Madan Lal was born on 05-06-1975, but
the registration of his birth could not be done within the prescribed period as stipulated under the
Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection for relevant information with regard to the delayed registration of the
aforesaid birth is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 27th day of February, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat At Chowari,
District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:-

Ankush Kumar s/o Sh. Dile Singh, r/o Village Gagahar, P.O. Raipur, Tehsil Bhattiyat,
District Chamba (H.P.)

Versus
General Public

Proclamation for the delayed death registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969

Whereas, an application of Ankush Kumar s/o Sh. Dile Singh, r/o Village Gagahar, P.O.
Raipur, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of the death of his brother-in-law Kushal Kumar s/o Tarveej in accordance
with Section 13(3) of the Registration of Birth and Death Act, 1969.

Whereas, it has been stated in the application that said Kushal Kumar expired on
15-11-2022, but the registration of his death could not be done within the prescribed period as
stipulated under the Act and Rules made thereunder.
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Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection for relevant information with regard to the delayed registration of the
aforesaid death is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this .... day of February, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat At Chowari,
District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:-

Santosh Kumari d/o Sh. Ghapo, r/o Village & P.O. Hobar, Tehsil Bhattiyat, District
Chamba (H.P.)

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969

Whereas, an application of Santosh Kumari d/o Sh. Ghapo, r/o Village & P.O. Hobar,
Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of her birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.

Whereas, it has been stated in the application that Santosh Kumari was born on 13-02-1975,
but the registration of her birth could not be done within the prescribed period as stipulated under
the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection for relevant information with regard to the delayed registration of the
aforesaid birth is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this ....... day of February, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat At Chowari,
District Chamba (H.P.).



12790 OIS, fBATEe U<, 10 €, 2026 /19 BT, 1947
9 IETAd PRI SUSIRIBRI U4 de4IdaR, T8dld o%K,
fSrerm RYR (fRovo)

d—
sfAc IRAT gl Tde derd, 9 Ward No. 05, Sughar Nagar Nigam Palampur, District
Kangra (H.P.)

3T ST |
g — 9m TR IR |

yrifar sferclt ARAT ol 69 werd, IR Ward No. 05, Sughar Nagar Nigam Palampur,
District Kangra (H.P.) 7 FRAMHAR SRR & 3I&Tad H A 95 SRR f&Har & & S9a
9¢ BT IRAfAd A © IR 1Sl # Aradhy Katoch © off el SRU@eT S9& d¢ & oI
JAO—95 § S9d d¢ BT A Aradhy Thakur il & €51 & f&am a1 € S & Tora & | unfdfan
®T 3MMIeH T fdh I¥Db o< BT Ael ™ Aradhy Katoch &1 SEKI ST YA-9F H HI T |

3 9 SIASR & ARIH W M WAl B gfua e ar @ 5w i |aRar
T B Herd, aril Ward No. 05, Sughar Nagar Nigam Palampur, District Kangra (H.P.) & ¢
% M DI GORI IR IR AT DR IR /YAl 8 Al I8 30T Solk / YavTol ADEKIERT Bl
JETAT / BRITAT | IRATATT AT dhTeAds ol 25—03—2026 HT U B Adhd © | S afofd
o & SURId U BIg T IOR /TR #-G 9 817 |

T8 faTid 27—02—2026 BT WX FHIER T AR BRIAT §RT SINI §7T |

ATER | TR / —
BT SSIHUDNT,
Feur, el gRER (foWo) |

¥ IS WS GHTEdl fgard Sl gomgR, e sWRgR (Rovo)

e TR e gepedr ARG TRIR GLGERA
806414 /2026 qH ORI 19—01—2026 18—03—2026

1 3TfTeT 7O GF Y, aRA T SRR, N Yoy, e sHRYR (fBo o) - araT|
EEit]
SICACER] BEIEIC

URIT—UF M §oIl under section 37(1) 1954 urefl i et oM gF W, IR Mg
3T, TEdie gorgR, Rretm gHRyR (Ro o) |

JAT-U5 A gowi uredl sl JIfel oM gF WY, 9T A eReel, dEviid golg,
e 8HRER (R0 Jo) =1 39 37@Tad H URA—Ud SRR fhar & & IHaT 714 ARl JReIRl &
RIS 3AfeRg § YA @ UM 3fd AR I WY 2, Sidfch SdT Ael 9M UdM I< Ih




]IS0, f29Tere e, 10 A€, 2026 /19 BIG[H, 1947 12791

TS RO gF U9 & | TOT8TolT 39 g9 dxa UdY a< IB 3fdl FAR Y U4 Bl golg Fad
I S Ml 707 gFA Y fHAT S |

A T AICH & ARIH W I SHdT auT Fwyd Rederl & gfaa fear S 2 6
I fHll o IWad AW ORI IR B ok g YISl &1 df 98 i anrg e 18—03—2026
Pl FIE 1000 Fol TH IRTGAI H SACIAT AT Idhlela- AYAT YaxTol SfEERIER] & dHe
SURLIT BIHR U IR FahdT © | el Uil &7 T AIsTdl JReIRIT # §9%d &1 & ey § fad
SITGT | S SURIT By YaxTol el GAT ST |

3151 a1 28—02—2026 I WX FWIER g HIBR IQTeAd §RT SIRT §aTT |

ATER | FEIRA / —
WErIS TRl fgdra Soft,

FoIgR, Tel gRR (owo) |

¥ JQTAd WS gAEdl g S0, guegR, e Ry (fRowo)

e TwR e gepedT SINTCACIDN ARRg ueh

12 /NT /2026 ST fafer gofresoT 27—02—2026 18—03—2026

ST RIFRT <41 g3 Wiel M, ardl A8l ST, STHER Sildl of], dgsiiel ollgR,

fSrerm sHRYR (fRo Wo) - grfear |
ERIG|

3T STAT g |

ST fafdr gofievor under section 13(3) of Birth & Death Act, 1969 sfFeht RERT <&t g%‘ﬁ
WIAT ¥, ATl ABTe ST, SIHER Silel oy, dedlel JolyR, forelr sdRYR (fRo Yo) |

A3 aRRI S I gofiaxer #fimdl RERT <d g1 ®iar I, Il Al SardT,
SIHER Gl T ]], dgdiel GomgR, 57 gR9R (B0 Yo) < $9 3f&Tald H SRR f&har § &
SABT S &6 14—10—1959 DI I TR YAE H T3 AT T Wedd Tord I M Uarad
g # ol 81 B urm €| e S U™ Ed UEE § ol axd @ foy areyr uiRa fau
WY |

31 Ufarel o Sar ar gRd RedeRi &1 33aeR gRT gfad f&ar o © & afe
frdl B S o fAfY Gl IR B SoR g UARISl 8l df dg fodie dmg g9
18—03—2026 BT JdE 10.00 o SH ATATAT H IJATATT IT JHITAT AYAT TaRTol ALTEAER] D
T SURIT BIHR U PR AHhdl © | AT SWRIGT o i Bl g9 B & AR © Y
SITG | SHG SR HIg oISl el g1 SIeT |

3151 &I 28—02—2026 Pl WX FWIER g HIBR IQTeAd §IRT SIRI §aTT |

ATER | FEEIRA / —
TERIG TRl fgdra Siofl,

FoIgR, RTerr gRYR (oWo) |



12792 OIS, fBATEe U<, 10 €, 2026 /19 BT, 1947
¥ QAT GG FAEdl fgdig S, gOEgR, e Ry (fRovo)

e TR e gepedT SINECICIDN ARRg ueh
16/NT /2025 T ORI 11—02—2026 18—03—2026

s HR FI< YI GIod g, ol g R, dedd guryR, e gdRER
(2o do) gray |

JME ST RIGEIE

UrRIT—U 9 ORI under section 37(1) 1954 Urefl i HeHR T YF JRo= g, ardl
g TRrg, dedidl goiFgR, forerr g4RYR (2o o) |

URI—ud M oWl Rl s HEIR dw= YF oM [, 9l M Ry, g
JoyR, e s9RYR (20 ¥o0) &1 9 o@reld # UA—ux SRR &A1 § & #Are Rig &
RIGTE JWeE # IFHT 9 HHR Rig g Joid 9 I Ud1 T 99 Joid §F §5 ol o,
afds ITHI Fel A HIHR Iw< 9 Uar &7 9 goid (g o | folslel 39 A RIS, & o
T H GO B TRl BT AW BRI YF Joid N 9 I Uar &7 9M Foid g g3
g5 fdar 90|

A T AICH & ARIH ¥ I AT aul Fwid Rederl & gfaa fear s 2 &
I fHl & IWad T ORI IR B IoR g YISl &1 df 98 faie ang ueh 18—03—2026
DI FIE 1000 dol 9 TRIAI H IACIAT AT IhIa AYAT TaxTol JfAERIER] & FqAe
IURT IR U PR Fhall o | el Uil =l FIR I< Y3 GRoiA 8 &1 9M AR TRig A
T PR B ARY ¢ I AN | WD IWIT HIg YRTST el AT ST |

3151 &1 03—03—2026 I WX FRIER g HIBR IQTeAd §IRT SIRT §aTT |

ATER | FeIRA / —
TERIG TRl fgda Sioft,

FoIgR, Ter gRR (BoWo) |

¥ JQTAd GG gAEdl g S0, geegR, e Ry (fRovo)

e TR e gepedT SINTCACIDN ARRg ueh

11 /NT /2026 ST fafer gofrasor 25—02—2026 16—03—2026

ST AT <dl g JiBR °w), aRil AIETA ArsoR, SIhER oiflad], dedlel GolyR,

fSrerm sHRYR (fRo Wo) - grfeA |
g™

SICACER] REIREIC

ST fafer USHdRoT under section 13(3) of Birth & Death Act, 1969 el GeaT <dl g0
PR F=7, IRT ABTA A<k, SIHER TTadl, dedld oMz, Rrar s9RGR (2o 1o) |
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URI—UF aRRI ST i USiaRor Sl FeiaT <dl g1 iR I, I/l A8l Awedr,

STHER TTadl, Tedid GoyR, e gHRYR (fR0 W0) <1 9 3f&Tad H SRR fhar g & Idad!

S f&AT® 04—12—1976 P UTH AT AUTES H BIAT AT TAT HSa Teqll F T U HUTSd
# TSl A1 B uram 2 | ferera 39 U™ UARa |uTed H ol del & oy aaer wikd Ry S |

31 gfarel 3 Siar ar wHd RedaRi $ 38R gRT gfad f&ar oar € 6 afe
frdl B S o fAfY Gl IR Pl SoR g UARISl 8l o 98 fedie dmrg e
16—03—2026 BT JdE 10.00 Jol SH AT H IJATATT IT JHIAdT AYAT TaRTol ALAEAERT D
T SURIT BIHR U PR AHhdl & | AT SWRIGT o fAf &I g5 B & ey < Y
SITGT | 96 ST Blg YaxTol el GAT SIgT |

3151 &I 25—02—2026 I WX FRIER g HIBR 3QTeAd §RT SIRI §aTT |

AR | FERIEIRT / —
ARG FHTEAT fgaig Srof,
FogR, Ter g9RYR (BoWo) |

¥ JQTAd deHIeiaR U9 BRIGN TSIMEbRI, gorrgr, forar siRgr (fZodo)

DY TR fehed HepeH TR fafr NI dRIE U=

05/ 2026 geaTol o fafer 18—02—2026 25—03—2026

SRl 4T <41 g kM e, ARl dietd R geell, SIeER aqaRT, ekl goluR,

fSrem sHRYR (fRo Wo) g
ERIG|

SICACER] BEIEIC

fvg— URMI-93 SR gRT 13(3) 91 G g Uoliaxol JIRITH, 1969 Il 47 <dl g1 I
Rig, farf Aere MER ggell, SR aqay, dgdie goyR, Rer g9RgR (fRo 1o) &
T H ISR /AT /AT AR 1S |

SRl 4T <41 g kM e, ARl dietd FER) geell, SIhER aqaRT, dediel goluR,
e TIRR (B0 Wo) ERT SMdes U IUI—UF d g |WEd awamll /Ree Afed s
FEfea # U g3 & | Rorad Seord & & sl 99 < g v Rig, fardt Awe e
qecll, SIHER I, dedlel GoHYR, RTell ARYR (20 Wo) &1 S5 fasTid 14—10—1969 PI g1l
g, O f& Ay ST UM UeRd aRie & o 9 4og Rowex # ol W d@ gt wE
B3N T | o wiffar oot o fafdr @1 e &1 uofieRer uW tara R & Res # gof
FRATT aTE B |

3T 39 SIABR /HLA FATGI §RI M ST DI Jrod fbar iar & & afe e safad
BT I A G <dl g /M e, Fardl qierer (ER) ggel], SThER gy, dedid golyR,
e R (Ro Wo) @1 <=1 fafr 14—10—1969 &I €T &1 USIHRY M YA dRIC &
Rare & T ®RaM IR PIS IJURT 8 o d8 IF™ATAdT T dhlaide fodid 25—03—2026 Bl 59
3TGTATd H U 11.00 §of IURIT BTHY MU SR UL HR AHAT § | BIOR 9 3 B IR H
THARBT HRIAET 3F H ol SfdY SFd o fIf 14—10—1969 &I AT BT Uoildbrol TTH
TIId dRle ® RBTS H T91 HRa & IRy UIRd R ey S dorr g # o< ff ydR &1
DI SOR AT T8l BT |
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31TST a1 26—02—2026 Pl X BWIER g HIBR 3faTeld H SIRI §aTT |

ATER | TR / —
TEAITeR Ud BRIBGRT TSIIBNI,

FogR, STer R (ovo) |

¥ JQAd deHIeiaR U9 BRIGN TSMEbRI, oy, forar siRgr (fZodo)

DY TR fehed HepeH TR fafr NI dRIE U=
06/ 2026 geaTol o fafer 21—02—2026 25—03—2026

3 a5 HAR gF BT WM, Fa a9 SEER WS, dedld gorHyR, e gHRER
(fRo wo) et

JME ST RIGEIE

g —— UrRM—UF SR gRT 13(3) S 9 Fg USHHRUl Sfaad, 1969 = O HAR g3 B
M, FaRT T T SEER TS, T GoHR, Rrar sHRER (B0 Wo) & e A

SYABR /a1 / L AT *MfS |

3N A5 HAR GF BRI XM, Fa-l Td 9 SHER TS, ddidl GolFgR, O1ar sdRYR
(R0 Jo) ERT 3Mde U5 YU—ud 9 3 FHRT awdull /ReTs Afed 59 Sraierg § Ui ga
2| Rrad oo 2 & o 99 R g3 s M, Fard Tid 9 S/aeR 1, e golgg,
e SRR (R0 Wo) &1 &9 fa=Tis 20—10—1969 T BIM &, Sl fb STeqde W<Ed I
GAEd TS & O 9 g Rowex # o1 39 & <o 78l ol 2| 3rd: urRft ool o= fafer &
HTHT BT TSR I TaRA 1€ & RPre # gof HRaT =medi ¢ |

3d: 39 SIAER /HLA FATGI §RT M ST Bl Jrod fbar iar & & afe e aafad
B Iqd 1 99 FAR gF BN, MaRT Ta T SEER TS, dedid goiyR, el 8RR
(fRo 9o0) @1 S fafdr 20—10—1969 &I ST HI USHHRUT IH GaRId FT€ & RPBE H ol
HRA IR Dig ATIRT 8 I 98 FIATAdT g dhlaid- fSid 25—03—2026 T 9 INSTeld | YT
11.00 9o IURLT BIHR 3MUAT IoR UL PR FHAT © | BIOR 7 MM B G H UHRHBI HRIATR!
T H S ONThR Sad o AT 20—10—1969 BT TeHAT BT GolbRoT ITH T 0TS & Rbre H
SOl PR TSI UIRT PR & S T2 a1e H {6l ¥l UBR &1 $Ig IoR A T8 B8N |

3151 &1 26—02—2026 PI WX EWIER g HIBR 3fTeld A SIRI §aTT |

ATER | FEIRIRT / —
TEAITeR Ud BRIBRT TSIIBNI,

FogR, Sterm g9RYR (Bowo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sundernagar,
District Mandi (H.P.)

In the matter of :

1. Sh. Tulender Singh s/o Late Sh. Basant Singh, r/o House No. 138/7, Banayak, P.O.
Bhojpur, Tehsil Sundernagar, Distt. Mandi (H.P.) (Age-57 years).
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2. Smt. Sheela Devi d/o Sh. Dhani Ram, r/o Village Kalwara, P.O. Chatrokhari, Tehsil
Sundernagar, District Mandi (H.P.) (Age-51 years) at present w/o Sh. Tulender Singh s/o Late
Sh. Basant Singh, /o House No. 138/7, Banayak, P.O. Bhojpur, Tehsil Sundernagar, Distt. Mandi
(H.P.) .. Applicants.

Versus

General Public .. Respondent.
Subject.—Application for the registration of marriage under section 15 of Special Marriage Act.

Sh. Tulender Singh and Smt. Sheela Devi applicants have filed an application alongwith
affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954 that they have
solemnized their marriage according to Hindu rites and ceremonies on dated 26-07-1996 and they
are living together as husband and wife since then, hence, their marriage may be registered under
Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 31-03-2026. After that no objection will be entertained and marriage will be
registered.

Issued today on 01-03-2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Olfficer-cum-Sub-Divisional Magistrate,
Sundernagar, District Mandi (H.P.).

§ ST 3ifhd Mt WS FATEdT (YoM Ho7), g, e #vet (fRovo)

ST HEHAT—
$i <Al I gF 57 ] I, MOl sidsar TR, SHER R, dedld gaxT, e
AUl (fRowo) ot |
ERIG|
3T ST - Ty |

URI—U SR BT A1 H Uil & U1 & M $I §o%d B+ a7 |

$ <d1 IM gF 5 s M, FaRT sidsar TR, SIHER WIofR, dedlel GaaiR, e
HUET (fBovo) 7 T RIS H URH-UF YOIRT © fb Ul & fUdr &1 9™ SmuR @, U9 e
affe gadSli # fhes] /M ol 8, Sifd WEl € | UReg IO Aeld UeqR el AR & geldl
IR # e g0l & | Rl SWiad Ioa AfieRkd a1 JeTd HoigR # o fdr & - @
ORI HRATHR O] SUAH fiheo] X9 SHRaTT aTEdT ¢ |

3d: 39 IITR & ARIH W MM Sal bl groad fhar Ser @ 6 Sad 9m gewd R
DS | IOR/TAMST & AT &6 20—03—2026 BT A€ 10.00 Iof JAATAAT AT JhTela- IR
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JTETAT SMTHR JIAT IO/ TARTS U R Ahal & | SRIad Afy & ugand e Ot aufad &
PIS YA BIfdSl FAIT 7 BR G 919 GO & R H &9 Sl BRI F el § olg IR |

31TST a1 24—02—2026 BT WX BWIER g HABR Aled AaTerd H SIRT 83T |

AR | TR / —
TERIPh qHIEdl gerq i,
TR, f[57elm A7vSl (f2ovo) |

¥ ST 3ifhd Mt HEE FHEd (UM A7), g, e #vet (fRovo)

IA haHT—

s WU A Y 0 gy, Fam T gq@n, SIhER e, dsdld g TR, e AvSy
(fFomo) ogmedt |
I

3 ST g |

URI—U SR BT A1 | Uil & U1 & M $I §o%d B+ a7 |

s w0 A YA 80 gy, Fam Ta gq@n, SIhER Hedll, dedid graN TR, e AuSy
(fRowo) 1 39 IRITerd H URIAT-UF WIRT & b Uil @& fOdr &1 M MR Fre, offe TwEa
# g gof 8, WIfd AE T | W oG T YR I gRE @ Herdl a9@l H g g oo
2| ureff SWRIaT IO e aTaT HETe IR § UW fUdT o A @l gow dxara] iy g
JUATH g Tof HRAT aTEd 2 |

3d: 39 SIATR & HARIH W MM ST oI Giad fbar omar 2 & Iaad 9™ gowil ar H
DS |l IOR /TARIST & AT i 20—03—2026 BT FIE 10.00 Iof JATATT AT JhTela- BIOR

3ETAd JATHR 37U IoR / TARTST U PR Ahal © | SWIad (A & gear &l i aafad &t
PIS YANST BIfdel FAIT 7 BR G A9 GO & R H &9 Sl BRI Fel § olg IR |

3161 a1 25—02—2026 I WX BWIER g HABR Afed AaTerd H SIRT 83T |

ATER | FRIRIRT / —
TERIPH qHIEd] gerq i,
TR, f57elm 7vSl (f2oWo) |

§ ST 3ifhd Ml TS FAEdl (UM Ho7), g3, e #vet (fRovo)

AT JHEAT—
s JeraTed ¥4 gF o gig REE, Fardl Mg 9e’eT, SdER FAHdTd, dedid gaRdl, e
faamagR (fRovo) ogmedt |

S ST dT g |
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UIRI—U IR HITS A1l H Uil & A Bl GO B qRT |

£ FRITE A9 g3 A1 gig R, Mardl 79 e’ SIeER AT, dediie gaRdl, e
fIamgR (fRovo) 4 59 Ierd H URMI-UF YORT © f& urfl &1 M MR @re, uRar
IRRER, Thal THIV—UF AT SRSl H ILATA A9 &l &, Sl el © | IR o Ao
chlﬂa—rsmumiﬁgsm a1l # aeraTel RiE S 7 | URfl SR o JifWelE aradT JeTd
TS H AU A BT TORIT BRATHR ALUTA A8 IUAM IR W HRAMT A8 @ |

3d: 39 SIATR & ARIH W AW SdT &I YR fbar SIar 8 & Sad M gowil IR H
DS |l IOR /TS & AT f&id 20—03—2026 BT FIE 10.00 Iof JATATT AT JhTela- SR

JTETAT SMTHR JIAT IO/ TARIS U R Ahdl & | SRiad [Afy & ugard e Ot aafad o
DS YA HIfdel FATIT 9 BRI G A9 GO & R § & ST BRI Fel § ols ST |

3151 a1 26—02—2026 DI WX BWIER g HABR Afed AaTerd H SIRT 83T |

AE | TXATEART / —
WERIS AR U Siof,
xR, Rrar 7l (fRovo) |

9 I[STeid 9EP gHIEdT g v, dgdila 9y, e qve),

feomee uewr
ST A AR QA IEAR, MR slidcis 8199 Whd dads deiR REar, e
e (Rodo) - yfefa |
EEit]
3T ST R

favar—a= el g5 R IR $TABR FHER TF—qHT JAR] |

ST =T AR G M, Farfl siieds 889 Whme dadbs R REar, e
e (fRowo) 7 9 =IATerd # URM-UF iR &R Jg faed fHar 2 & wifdhr & o=
el 27—05—1984 B IHD UG =R UIST Geoell HUSI ¥EX H FIAT & offdbl ST TR
7 A0S & T IR | g9l TG DR A | 3AfT YRR B ST 3w 27—05—1984 TR
A 7o & o IR H T fhar A9 |

SWRIET URF-UF & HaH H 3 SIdl &I 39 $IAeR GAMR U /JH JA141 & Aedd
A GRa fear S 2 6 onR {6l afda &1 Saa uiiehr &1 o fafdr &5 fey S aRT 1S
IOR /TR & AT g8 3ATeId AT debTefd 39T TaRTSl 39 IR H 91 25—-03—2026 &I
OId: 1000 ol AT Yd IURA BIAR UK PR Gad z| FRFT o@d & IRM B W
IR /YA 9 A Dl G H M T & fA6g Yhaww! HRIArS! el § s Sy |

Yg FRATR AT S 26—02—2026 HI TAR BWER g HIEY AR g NINURET)
T |

ATER | FeIRA / —
TG TRl fgdra Sioff,
dgde dax, fRretr #vst (Rowo) |
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¥ IQTAd HERE waEdl woM oft, aEdie gArT, e qve,
feomee uewr

Case No.- 707122/2026 Date of hearing: 27-03-2026 Date of Institution: 25-02-2026

fSrsmen e g2 =d Im frard g A, <0 ), dEdd g, e 7vEr (fRovo)
a |

JMH ST - gemedt |

fvaT—urei—ua 9ed M IR OR ORI 37 {2000 YRIoRG SOIH, 1954 & Sf=a M
TORT B AR |

frgmen et g2 =d Im frard g A, <0 ), dEdd g, e 7vEr (fRovo)
9 39 SRIad | URMI-UF URId (AT & fd UIRIT &7 M U™ vad & uRaR IRRER Rare
T R Hre H RT=RI IMT &6l 8, Slifd Fel g9 © | R USaR I Sioigell & Jeld | g
UCaR I [SIE & Held s & Y—galol H UIfRIT &1 A9 FARI Siiad ofdl &of &, Silid Tard
Tol B o wifefar SwRIad ifferd & IR HARY Silad odl & Gollf HART S adl S%
ISEININCIRASSICCIR RGN

3 4 WHIRY &I 39 S¥AeR gRT gfaa fhar omar & & afe fedt afaa o1 Saaq &
M AR S FdT b gl HARI Siad ofdT 8% TEen T W dRT aR Bls A
IR /YRS 81 A &l 27—03—2026 P UK 11.00 dof AT IAA Yd SRASIA AT dahler
BIFOR STRTA Bl U PV, U YIRAT BT M GO dR dR AT IR HR QY SIRIAT |
$d IR Big A SOR I TaRIST bifded FARIT 8] S8R |

3151 a1 26—02—2026 BT ¥ BRIER g HIBR QT Boll §RT STRI 83T |

ATER | FRIRIRT / —
TEIh FHEdl UH of,
SESIGID GRS ER)]

(fRomo) |
¥ I PRIBGR] IUSIODHRI, G, e #vsl (fBovo)
MNfep:—
e o <o Rig g o g1 M, Faril Mg do, SHER Falgs, deuid G,
Rt #vST (fRovo) ogmedt |
9™
SIEECE * yregmefiToT |

T3 379 ORT 13(3), TT9 Ud A< TAFTIH, 1969 & STId USHBRT B aR |
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e 1 < Rig YF 1 gl M, Al Ta o7, STheR Fellgs, dediid oy,
e /el (f2090) <1 39 AT ¥ SMAeA—UF I GRT 13(3), T Ud Fg MMM, 1969,
Y District Registrar (Birth & Death)-cum-District Health Officer Mandi RT SRl U, qT
U JAIV—U T &1 TAT89 & UL—UF e Afed UK [BA1 © 6 IqP1 T4 Qid
29—04—1958 B (G IV, T[HER Pallgs, dedld R, RTar 7l (f2odo) # g3 2 W=
Iad A HT ISR I ard dellgs, dedid gexaR, Rrer Avel (Rodo) & eifera #
ol &l 8| 3mdSd U O fAfYr 20-04—1958 HT USHARUT UH UGN dollgs, dgdld
TR, 5 7l (Rovo) & sifferg # <51 wramT =g ¢ |

3 9 SYAER & AIH 9 MM Sl dI Grod fBar S g 6 Sad <=1 fafdr giianron
IRT A W R BT BIs IR /YRS 8 d 98 AP 27—03—2026 BT FHR ARG R I
10.00 991 B AT AT JHTAATT BIOR IMMHR URAT FHEAT B AT AMUD RISATH ThaRwbl

SIRIATE] 3 H g ST |
31TST a1 24—02—2026 BT T BWIER g HABR Aled AqTerd H SIRT 83T |

AE | TXATEIRT / —
FABRI TUSIABRY,
xR, frar 7l (fRovo) |

¥ I HRIBR] IUSIODHRI, IR, Frar #vst (fBovo)

St
JMATEHT ST HHAT <l g3 Fwa WM, Faril Ma a<3drs, SIHeR RHA, dgdrd
R, forer 7vSt (fRovo) - yfRfa |
ERL|
3T ST - gTRToT |

A5 319 ORT 13(3), W9 Ud AT TAFTIH, 1969 & STId UGBTI B aR |

JMATEHT ST HHAT <l g3 Fva WM, Faril Ma g<3drs, SIHeR /A, dgdrd
xR, [ten Avel (fRovo) & 59 SO H AEEA—UF I ORT 13(3), 9 Ud Y
M, 1969, A District Registrar (Birth & Death)-cum-District Health Officer Mandi §RT STRI
UF AT JUIRIAT YHAUT-UF TAT &F T8 & I9—u I1fe Afed wvqd fovar 2 o5 @ o+
f&T® 20—03—1960 HI T T_AS, SIHER WRMAC, dedd xR, frer Avel (Bowo) #
B3 &, IR S (AT BT USIIhRYT UM U=RIa Hellss, Tedid e R, [er 7vel (fBovo) &
el H Gl 21 B | 3Mdad MU+ o fafY 20-03—1960 HT USHHRUT UM U Halles,
dedilel grad R, foreT AvST (fBovo) & 2ol # &S darm =msdl ¢ |

31d: $9 3YATR & HIETH W W Sial &1 Gfad fhar siar 8 & Sad o fafdr gofiaso
IRT A W IR BT BIs IR /TR 8 d 98 AP 27—03—2026 BT HR ARRG TR I

10.00 991 Y8 ST AT JHIATT BIOR IMMHR URAT FHEAT BN AT MU RIATH TehaRWbI
PRIATE IHA H ATy SR |
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3T &I 24—02—2026 BT A BHIER T AR AT STaTeld I SN gafT |
AE | TR / —
FIBRI TUSTRABRY,
xR, Rrar 7l (fRovo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi, H.P.

In the matter of :—

1. Sh. Dil Preet Singh s/o Sh. Mahinder Kumar, r/o H. No. 75/3 Jail Road, Mandi Town,
Tehsil Sadar, District Mandi (H.P.)

2.  Amandeep Kaur d/o Sh. Ranjeet Singh, r/o Village Gharwashra/Khanaur, P.O. Seoh,
Tehsil Dharampur, District Mandi (H.P.) .. Applicants.

Versus
General Public

Subject—Application for the Registration of Marriage under section 15 of Special Marriage
Act, 1954.

Sh. Dil Preet Singh s/o Sh. Mahinder Kumar, r/o H. No. 75/3 Jail Road, Mandi Town,
Tehsil Sadar, District Mandi (H.P.) and Smt. Amandeep Kaur d/o Sh. Ranjeet Singh, r/o Village
Gharwashra/Khanaur, P.O. Seoh, Tehsil Dharampur, District Mandi (H.P.) (at present wife of Sh.
Dil Preet Singh s/o Sh. Mahinder Kumar, r/o H. No. 75/3 Jail Road, Mandi Town, Tehsil Sadar,
District Mandi H.P.) have filed an application alongwith affidavits in the court of undersigned
under section 15 of Special Marriage Act, 1954 that they have solemnized their marriage on
17-04-2023 according to Hindu rites and customs at Vipasha Sadan Mandi Town, Tehsil Sadar,
Distt. Mandi and they are living together as husband and wife since then. Hence, their marriage
may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 17-03-2026, after that no objection will be entertained and marriage will be
registered.

Issued today on 18th day of February, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Olfficer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi, H.P.

In the matter of :—

1. Sh. Nitish Sharma s/o Sh. Om Prakash Sharma, r/o H. No. 572/3 Upper Bhiuli, P.O.
Purani Mandi, Tehsil Sadar, District Mandi (H.P.)
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2. Smt. Ankita Sharma d/o Sh. Narender Sharma, r/o H. No. 300/6 Mahajan Bazar, P.O.
Mandi, Tehsil Sadar, District Mandi (H.P.) .. Applicants.

Versus

General Public

Subject.—Application for the Registration of Marriage under section 15 of Special Marriage
Act, 1954.

Sh. Nitish Sharma s/o Sh. Om Prakash Sharma, r/o H. No. 572/3 Upper Bhiuli, P.O. Purani
Mandi, Tehsil Sadar, District Mandi (H.P.) and Smt. Ankita Sharma d/o Sh. Narender Sharma, r/o
H. No. 300/6 Mahajan Bazar, P.O. Mandi, Tehsil Sadar, District Mandi (H.P.) (at present wife of
Sh. Nitish Sharma s/o Sh. Om Prakash Sharma, /o H. No. 572/3 Upper Bhiuli, P.O. Purani Mandi,
Tehsil Sadar, District Mandi H.P.) have filed an application alongwith affidavits in the court of
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 30-04-2025 according to Hindu rites and customs at Vishal Banquet Hall Mandi, Distt.
Mandi and they are living together as husband and wife since then. Hence, their marriage may be
registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 17-03-2026, after that no objection will be entertained and marriage will be
registered.

Issued today on 18th day of February, 2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Olfficer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

e HRIGRI IUSIRGRY, Yo@Ten Rea |reiE, e R (fRowo)

et <o @ 01 /2026 ANRg Ul : 18—03—2026

ST M1 <41 Ul Wo 3N AR I, FaRi T SERTS], STHER Ml WA, dgdiel
ursTon, forem RRER (fRovo) |

EEIE
STH ST dT

99— Ud Hg USIIaRUT G5 R IR URF-UH |

SWRIFT JIT—9= e ST <dl gl o i e M, ar Tia saxrsT, 90370
oI 3N, dEdIdd YuldToll, fotelm RRER (fRowo) 1 31efi9 oRT 13(3) ST<1 Ud Hg Goiraxor
AT, 1969 & ST UK BRD URMAT @I & fb IADH! GAT G5 qqell Rorddr o1 [
03—04—2012 8, Siifh UTH U 918 BIART & Rabre d T =81 g, o9 uihar s o
BT aTET B |
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3 WAMTIRYT BT 39 ISR & AFd A Gfaa fhar oar © 6 g9 dwe # i
IfFT BT PIS IR IT TR 8T dI dg @Y Ifal 79+ Uiy gRT AT 18—03—2026 &I UTd:
10.00 991 BARY 7Tl § IURYA B’ IR /YRS UG IR AHAT 2| 918 o e 318
IR Plfdel AR T BET qAT G gdell YT &7 e W T sl AMT <dl 9 &1 9/ g
S O &1 B & ST SIRT PR & SR |

ST oA 16—02—2026 I gHR 2XIIEN d HleX 3qleld I IR oy AT |

AER | FeIRT / —
PRGN TUSIBRI,

Rerd FSTE,

1 RAR (Rowo) |

S T4 FAIR SRIGNI USSR, NS R wrer, e AR (fRovo)
et so @ 02 /2026 ARG Ul : 18—03—2026

#i WU AR A S AE] I, Far W  EL STHER 9 U Uhrd &9 °Iel, g
ureTott, forem RRER (2ovo) |

I
31T ST
99— Ud Hg USIIaRUT G5l R IR YR |

SWRIET URAT—U3 57 W AR F &7 A8 M, Faril Tid S91, SIdeR 9 UM uaria
T =TS, dENe NUdrell, Rerd g, e RRAR (fRovo) 7 19 gRT 13(3) &7+1 Ud 7y
USITRROT AR, 1969 & <id Ud PR UAT &1 & b S| g1 gl a=al &1 oA
fafr 12—07—2024 €, SNfFH UM Yard T Gl & ReS # Tof "8 8, S ureft e o«

BT FTEdT 2 |

3 WAATYRYT ®I 39 3IASR & AIH A Gfad fhar Sr © 6 39wy d fan
IfFT B Pl SOk UG TARIS 81 oI 98 @ 1T 3ru+ g~ grT fAfd 18—03—2026 &1 UTa:
10.00 g9 BARY Tl § IURYA By IR /Yool UG IR AHdl 2| 918 ok g a1
IR AR 7 BRT TN Gl a1 G HEY AR T AT OFThT o 1 At 12—07—2024 T
PR B 3T SIRT BR G SR |

et feAid 17—02—2026 @1 2HR 2IIEN d HIeX 3qleld I IR B T |

ATER | FeIRA / —
(99 RHAR),

UGS Rerd |ITSTE,
1 RAR (Rowo) |
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A A 791 FAR PRGN USSR, IS Red wrer, forem RER (Rovo)

ffgeT o @ 03 /2026 ANRg Ul : 28—03—2026
S U HAR g ST Aar I, Faril T Aqoerell, SR 9 U UERId TR, dgdid
uppTell Rerd |, foterr RER (Bovo) |

EEIE

3T ST
99— Ud Hg USIIaRUT G5l PR IR URF-UH |

SWRIET URA—IF & Udu AR gF 1 <id1 M, Fari Td Juelel, STHheR 9 ™
T IR, Tl VO[Tl Rerd wirers, forem RRAR (fRovo) 7 31l &RT 13(3) &1+ Ta g
USITRRUT ST, 1969 & WA URJT B UIRMT & § {6 IAHT 1 fAfr 15—05—1994 %,
S I v ER & Rabre d &l 7€) 7, fory uredl o/ &Sl erar =redr ¢ |

3d: WAATYRYT &I 39 $IASR & AFd A Gfd fhar Sr § 6 39 dwg d fah
IfFT BT PIS IR IT TR 8T A dg Y Ifal 9+ Uiy gRT AfT 28—03—2026 &I UTd:
10.00 g9 BARY JTTeld § IURYA B’ IR /Yool URGd IR AHhdl 2| 918 ol g a1
IR Plfdel TR T AT T7 Ufl & USIU HAR GF &7 A1 YW 9 ST ARET <dl B oA
ff2r 15—05—1994 TS HRA & 3N TR R (& SIRAT |

ST oA 21—02—2026 @I gHR 2XIIEN d HleX 3qleld I IR AT |

AER | FeIRT / —
(T B/HR),

PRGN TUSTIBRI,

Rerd ST,

1 RAR (Rowo) |

¥ ITSTAd FRIBGRI ITSIOGR (ARE dgdiaaR), Aeq, frar AR (Rovo)

S SARART gF A1 g9 I, ErT W 999, S0 pldares, I UdRd 9 uTae,
e+, dedrd Are+, Rrer RAR (fRowo) |

JME STIdT
JTETA $YAER /AT |

ureff s SPRARI g3 s g9 kM, FER Ta g, S0 dlamardrs, I gerdd a9
uTagl, Aed, dedid Aed, Rt RRAR (fBodo) 7 1M ORT 13(3) W1 Td HG USIBROT
AR, 1969 @ 3I<Id U Mded il IVRER (T 19 9<)) /9= e e, forer
AR Rerd A9 & 93 @Hid HFW-N/ST/B&D/Delayed Cases/2025-8315, fdid 29—09—2025
D HHLT: AUAT A I, YR P, & T8 & AN Tobl, AU FHAO—TH
RWRER 9 T4 g TM Uad dlaaras, dedid qe, foren RRER, ffodo Fee aRaR
IRVER T 3 HITONd Afed 9 I7alad H U 8ol = | forgd uefl 9 sfdes fear 2 &
IAG ST fAfr 01-07—1964 &, =1 98 Ud IAGT URAR SIAFIEY I Uardd gAT grael H
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T A HRAT IP | I g8 YUl o I UH T 99T UTuSl, dedld dred, forer RIRER,
f2odo # gof HxaHT redr |

3 FAARIRYT BT 9 S¥AER /AeH gRT gfad fdhar Siar & fb 59 |wy # af fa=i
IfFT DT PIS SO IT VARSI & AT 98 WY JqdT 39 U gRT {7 19—03—2026 I U
10.00 o1 FETAd H BIOR B TUAT TARTS URA HR Fdhdl © | PR Iad dRIE T fhel BT
IR AT YARIST WIS A8l BIAT AT 57 SERARI Y3 51 99 XM Td sl Aiiar qdl &1 5 [
01—07—1964 UTH UERId §9T 9T9<!, dexiidd Ared, Rt RRAR, 20 9o # aof &-1 & 1< SIRY
PR oI I

3151 &1 24—02—2026 PI BAR BRIER g HIBR Aaleld A SIRT 83T |

ATER | FEIRIRT / —
FABRI TSGR (ARG TEHAIR),
A8+, Rrem RdR (Rowo) |

Before the Marriage Officer Under the Special Marriage Act, 1954-cum-Sub-Divisional
Officer (Civil) Sangrah, District Sirmaur, Himachal Pradesh.

NOTICE UNDER SECTION-16 OF SPECIAL MARRIAGE ACT, 1954.

Whereas, Sh. Suresh s/o Sh. Shri Lal, r/o Village & Post Office Nohradhar, District
Sirmaur, Himachal Pradesh & Ms. Sohini Gole d/o Sh. Gunda Lal Tamang, r/o VDC Biruwaguthi,
Ward No. 3, Municipality Parsagadhi, District Parsa, Nepal have filed an application for the
registration of their marriage u/s 15 of the Special Marriage Act, 1954 which was solemnized on
08-09-2025 at Aashirwad Social Welfare Society (Reg No. HPCD/777) Sunny Side Solan,
Himachal Pradesh and they have been living as husband and wife ever since then in Nohradhar,
District Sirmaur, Himachal Pradesh.

Notices are hereby given to all concerned and General Public to this effect that if anybody
has got any objection regarding the registration of marriage duly solemnized between above said,
Sh. Shri Lal, r/o Village & Post Office Nohradhar, District Sirmaur, Himachal Pradesh & Ms.
Sohini Gole d/o Sh. Gunda Lal Tamang, r/o VDC Biruwaguthi, Ward NO. 3, Municipality
Parsagadhi, District Parsa, Nepal then they should file their written objections and should appear
personally or through their authorized agents before me within a period of thirty days from the date
of issuance of this notice. After expiry of the said period, the marriage certificate would be issued
to the applicants by this court and later on no objection will be heard and accepted.

Issued under my hand and seal of this court on 24th day of February, 2026.

Seal. Sd/-
(SUNIL KUMAR HPAS),

Marriage Olfficer Under the Special Marriage Act, 1954

-cum-SDO (civil) Sangrah, District Sirmaur, Himachal Pradesh.

§ ITSTed FRIBRI FUSTOSGRI (ARE—adgdiasR), e+, e Rk (Bowo)

£ owT & g3 A1 died [, Mgl T emdl sfex, S0 @dell Ud UM UAd ardhal,
agda A1e, Rterr RRER (fRowo)
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EEIL]

STH STdT

it st w1 T gF o ded Rig, Mo Ta ) &feR, T drdel vd M uERId
AThell, dediad e, e RIRER ([Rodo) 7 19 gRT 13(3) ST TG 9§ UoliawoT ST,
1969 & A=A T AMde o1l IRVRER (T 1@ 9g) /9 fafdaar sieer), e RiRAR
Rerd Aed & U HHAIHd HFW-N/ST/B&D/Delayed Cases/2024-13774 f&Tia 04—02—2026 3T
AT YT T TSI, R Ble, QI TR & A T, AUTeEd FHAVT-F IVRER &4
A ATdHell, dediial Ared, e AR (Ro90), T aRaR IVRER Td T SIS dfed 59
eI H WIS B3N © | foraH uedl 7 oraed fhar © fb S¥e fUar sf dew Rig & g9 [l
15—11—1980 ¥, NI a8 Ud SW&T URAR ISEAEeT ITH UIRId ATdhell, dexilel A d ol o
FRAT G | 39 g8 Iru far i dred Rz @ 9o fOfyr Saa 3™ dara ardhell, deiia e,
1o RRAER (fRovo) § 5T HraHT =mgar 2|

31 WAAIRYT BT 9 S¥AER /AeH gRT gfad fdhar Siar & fb 59 |wy # afe fa=i
IfFT DT BIS SO IT VRISl & dI I8 I JdT 79 U= gRT e 25—03—2026 BT UIa:
10.00 o1 rETAd H BIRR EHR TUAT TARTST TR R Fdhdl © | FR Iad dRIE T fhel &l
IOR /TaRTS YTl <81 el dr & dred g g3 = geriR™m &1 g fafr 15—11—1980, U™
UTId ATdhel], dediiel A1, Rrem RRAR (Rowo) # TS #-1 @ 3M<el SR & {33 STRIAT |

311 famih 26—02—2026 I BAR BXIER T HIBR aTeld I SIRI GaAT |

AER | FAeIRd / —
PRGN OSBRI (AITI—TSHANR),
Areq, Rt RRER (Ro wo) |

¥ ITSTAd FRIBRI FUSTOGRI (ARE—agdiasR), eq, e REiR (Bowo)

ST STl T Uil 31 HEY {AR M, FaRi 79 g S0 g, dedie giaer
arfed, Rrem RRAR (Rovo) (Address of place of Death-Ward No. 2, Mohalla Dhabon Nahan,
Tehsil Nahan, Distt. Sirmaur (H.P.)

CRIGI

STH ST dT

orieRT M wrgar Tl Tl S HEY AR e, Faril Ta ud S0 idTas, el
giger Aifed, e RRAR (fRovo) 7 <19 &RT 13(3) W9 Ud A USHaxoT JMfIf1a™, 1969 &
=TT U 37aed RTell IVRER (T vd 7) /& Ffdbear aifeim, fem RRAR Rera Ared
% U HHid HFW-N/ST/B&D/Delayed Cases/2024-13773 f&lis 04—02—2026 T HH:
JTAT T EI, AR BTs, &I TS & A T, AU YAT-TH IVRER &4 T I
TRUTfIdT A1+, dediel Aed, el RRAR (Rovo), vd 31 drToia Afed 9 3eTad # ura
gaT © | forad utliar 1 amde= v © 1 S|ar aran siwell 9=l <41 &1 9o ffer 09—12—2009
PN BR W Bg ©, O 98 T4 IUHT URIR ITSHAE TR Uifeldl A8, dedid A8, ¥ &l 9
FRAT G | A IT AU AT ST T Td @b gg Y Sed TR uiforeT A1ed, dgdd
ATed, fTem RRER (Rowo) # T dramT amsdl 2

3 WAAIRYT BT 9 $¥AeR /Aed gRT gfaa fdar Sirar 2 fb g9 aw # i} fa
IfFT BT BIS SO IT UaRTST & dT I8 I JdT 797 U= gRT feid 25—03—2026 BT UIa:
10.00 o1 rETAd H BN BHR TUAT TaRTST TR HX Fdhdll | R Iad dRIG T fheil Bl
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IR /UARIST UGl A8l Bl ar il fawr <dl ot ot ey &1 39 fafr 09—12—2009,
TRUTfIdT ATEH, Tedia Ared, e RRAR (Bodo) # &5f 9 & 31meer o R Ry SR |

311 famip 26—02—2026 I BAR BXWIER T HIBR aTeld I SIRI GaAT |

AE | FIEIRT / —
PRGN OSBRI (AITI—TEHANR),
AreH, Rt RRER (Ro wo) |

§ ITSTAd FRIBRI ISR (ARE—adgdiasR), eq, e R (Bowo)

£ oI HAR YA ST IM fheE, Faril dee TR 234 /13, qifcdd! gl A8, dEdid
T8+, Rtem RRER (Rovo)
EEit]

STH SfdT

grfl s <o AR g s (M (HeE, MR 76N TR 234 /13, dfcAd] IRl AR,
qedid 18+, e RiRAR (fRodo) =1 @i a_T 13(3) ST Td A7 USliaRoT JIfIfrm, 1969 &
=TT U 37aed RTell IVRER (T vd 74) /& Ffdbear aifeim, fer RRAR Rera Ared
% U HHid HFW-N/ST/B&D/Delayed Cases/2025-13775 i 04—02—2026 T HH:
JTAT T EI, AR BTS, &I TaATE & A T, AU YAT-TH IDRER &4 T I
TRUferdT URYe, desdial A8, e RIRAR (RoWo), T8 WeR UAI-UF Td 3 HRTONd
AT 39 MQTerd H ura gam 7 | forad ureft 7 e fhar © & S\ fuar s 3@ fawe @
g [ 09—10—1992 &, T 98 UG IHT YRAR JAAGR TRUCIRT T8, dedlel Ared, H
TSl BRAT WS | 3d T8 U Uar 50 M fheE &1 g7y [ Saa TR A8, g 18,
e RRHAR (fRowo) # &t HRamT aTedr € |

3 WAAIRYT BT 9 $¥AeR /Aed gRT gfad fhar Siran 2 fb g9 aw # i} fae
IfFT DT BIS SR IT VRISl & dT I8 I JdT 797 Ui gRT e 25—03—2026 BT UIa:
10.00 o1 JFETAd H BN BTH TUAT TARTS IR HX Fdhdll 2 | R Iad dRG dF fhedl &7
W/Wwﬁgﬁw ar s M feeE gx s uamr M @ gg fafr 09—10—1992,
TRYTfIdT ATEH, Tediel Ared, R RRAR (Rovo) # T &7 & 1<el O o) & SR |

311 famip 26—02—2026 I BAR BXIER T HIBR aTeld I SIRI GaAT |

AER | FAEIRT / —
PRGN OSBRI (AITE—TSHANR),
A8+, frem RdR (RRowo) |

Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.)

Case No. Date of Institution Date of Decision
06/2026 23-02-2026 22-03-2026

Smt. Urmila Devi d/o Sh. Shankar Lal, r/o Village Khanol, P.O. Kunihar, Tehsil Arki,
District Solan, Himachal Pradesh .. Applicant.

Versus
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General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Smt. Urmila Devi d/o Sh. Shankar Lal, r/o Village Khanol, P.O. Kunihar, Tehsil Arki,
District Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death
Registration Act, 1969 alongwith affidavits and other documents stating therein that she was born
on 26-05-1963 at Village Khanol, P.O. Kunihar, but her birth has not been entered in the records of
Gram Panchayat Kunihar, Tehsil Arki, District Solan (H.P.) as per the Non-Availability Certificate
No. 10 issued by the Registrar, Birth and Death Registration, G.P. Kunihar, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection for registration of delayed birth in respect Smt. Urmila Devi, may submit their
objections in writing to this office on or before 22-03-2026 at 10.00 A.M. failing which no objection
will be entertained afterwards.

Given under my hand and seal of this office on this 23th day of February, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.)

Case No. Date of Institution Date of Decision
08/2026 25-02-2026 24-03-2026

Smt. Champa Devi d/o Sh. Nanku Ram, r/o Village Siharli, P.O. Beral, Tehsil Arki, District
Solan, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.

Regarding delayed registration of Birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Smt. Champa Devi d/o Sh. Nanku Ram, r/o Village Siharli, P.O. Beral, Tehsil Arki, District
Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that she was born on
06-08-1964 at Village Siharli, P.O. Beral, but her birth has not been entered in the records of Gram
Panchayat Mangal, Tehsil Arki, District Solan H.P. as per the Non-Availability Certificate No.10
issued by the Registrar, Birth and Death Registration, G.P. Mangal, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection for registration of delayed birth in respect Smt. Champa Devi, may submit their
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objections in writing to this office on or before 24-03-2026 at 10.00 AM. failing which no objection
will be entertained afterwords.

Given under my hand and seal of this office on this 25th day of February, 2026.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.)

Case No. Date of Institution Date of Decision
07/2026 25-02-2026 24-03-2026
Sh. Raghuvir Singh s/o Late Sh. Ranjeet Singh, r/o Village Behali, P.O. Kunihar, Tehsil
Arki, District Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Sh. Raghuvir Singh s/o Late Sh. Ranjeet Singh, /o Village Behali, P.O. Kunihar, Tehsil
Arki, District Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death
Registration Act, 1969 alongwith affidavits and other documents stating therein that he was born on
01-07-1965 at Village Behali, but his birth has not been entered in the records of Gram Panchayat
Kunihar, Tehsil Arki, District Solan (H.P.) as per the Non-Availability Certificate No. 10 issued by
the Registrar, Birth and Death Registration, G.P. Kunihar, Tehsil Arki.

Therefore, by this proclamation, the general public is, hereby, informed that any person
having objection for registration of delayed birth in respect Sh. Raghuvir Singh, may submit their
objections in writing to this office on or before 24-03-2026 at 10.00 A.M. failing which no objection
will be entertained after wards.

Given under my hand and seal of this office on this 25th day of February, 2026.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Arki, District Solan (H.P.)
In the matter of :

Sh. Dheeraj Kumar s/o Sh. Jagdish Chand, r/o Village Sai, P.O. Balera, Tehsil Arki, District
Solan, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.

Proclamation Regarding Correction of Name and Date of Birth.

Whereas, the above-named applicant has submitted an application for correction of his son
name and date of birth in his Aadhar Card bearing No. 3570 5968 7072, which has been wrongly
recorded as "SHORTS GUPTA s/o DHEERAJ KUMAR" and date of birth as "02-07-2017".

The applicant seeks to correct the same to "SHORYA GUPTA s/o DHEERAJ KUMAR"
and Date of Birth as "17-09-2017" in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are hereby invited fron the general public, if any, regarding the
proposed change of name from "SHORTS GUPTA S/O DHEERAJ KUMAR" to "SHORYA
GUPTA s/o DHEERAJ KUMAR" and correction of Date of Birth from "02-07-2017 to
"17-09-2017.", they should appear before the undersigned on or before 25-03-2026 either
personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 24th day of February, 2026 under my hand and seal of the Court.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

¥ IITAd S TR U9 Hes woEal (feda ov), Su—asdia dfigg &e,
et &1 (f2ovo)

HheAT 0 : 18 /NTBC /2025 et grar - A gowh ARG el : 24—03—2026
I el

EEIE

31T ST
v —uRAT—u3 T oWl dRAM aR |

SR gHeAar § yrfl wiied aell g3 Hex & o Udh URM-UF @RIU AW oWl 59
AT H SRR fBar © R SHF U1 M Widhd 3Tl §F Hex 4, aRil HETd WRigdl Hel,
IU—Tedld dI8g, defl, NI 1 (fRodo) Idm™T & Safd SHET AW IToikd iRk AT RISl
BT, STHE=! g¥ 20212022 & SFTAR Y &l © | Uil 3fUAT 7/ AR bl IS AT UM

9hd 3Tell HNaT argdl ¢ |

3 WAMTIRYT &I 39 3IAeR gRT gfaa fhar omar 2 f6 afe &l =fdm a1 o
3NMeRg FETd WISl Hefl, IU—dsdld digg, defl, [Tl 1 (Bovo) # 39 7/ o&N dR dig
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JMIRT /YaxTal 8 al a8 FgiRd uell faid 24—03—2026 a1 SHA Yd AT AT dhlerd
3reTeAd Boll H IR QMR AT TaRTS YA R Al 2 | YaRTol 9 Ui 8F &) 3R H &4
ST RIS e H g SR GHEAT BT 01 R &A1 F1Q |

ST fRATd 24—02—2026 ®I R gXdIélN d HIeX 3qleld gIRI NINRED T |

e | TR / —
RIY dedieieR Ud erad garedr (fgda o),
IU—agdlal digg, Hefl, i A1 (fRovo) |

¥ IQTAT FRADRI IUSIRIPGRI, 3, dgdrel o1, forer &1 (f2ovo)
i T ' 93 oird Rig, et 1ia gwrel e, agdia o, 7 31 (2o bo)
I
3T ST

a9 —URFT-u5 SR gRT 13(3) ST UG Jg Uolldxvl JAIH, 1969 & II<HId o Td I
TSR] HRAT dR |

SIAER /G GATal g 39 Sl |

ureff s Yerarer Rie g3 o Rie fari w9 gl g, dedia s/, e o1
(R0 W0) =1 39 3raTeld # URM-UH ORI & b S9a fUar @ 9 faid 22—09—1993 & M4
Ta Rl e, dedlid o, e A1 # g off kg SrEHaEy S U BT gRIe
TR I ARG & STfierE H T8 8 9aT B |

31d: FAARIRYT Bl 59 $IA8R /J FART §RT Jia f&ar Sar 2 b afe e afe
DI IFT I SOl BT IR PIg IolR /YA &1 dl 98 &A% 19—03—2026 BT IIUEX 2.00 qof AT
IHH Jd IAEAdT AT THTeIdT BIGR STETAd BIdR UL PN 37U FRAAR FWtad I
TR BT Iad &I To1 B IR QY ART R AT AT |

31TST &1 09—02—2026 P X THIER T AER AQTAd §RT SIRI B3l % |

AE | TXATEIRT / —
FIBRI TUSIRABRY,
3, Rrer &A1 (fRowo) |

¥ IQTAT FUDRI IUSIRIPGRI, 3, dedrel o1, forar 1 (fRovo)

SN RAM R4E gF Uiq @, Fari T Ry e, Jeiid o, e A (fBo Uo)
I

STH SfdT
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e —BRIT—u SR GRT 13(3) W7 Ud §Y USHRvT SHfATTH, 1969 & Sfid W H Ud Y
TSR] HRAT dR |

SYABR /423 TGl g I S |

ureff s RAM RiE g3 Uiaw O, Al e eRT FrEen, e ord, Rt e
(R0 mo0) 71 S 3r&Tad W URMI—Ud OIRT & fh IFHT 5 faTid 23—10—1978 Bl Mg A=RI
e, dedia o, RTel 1 H goll o UR=] SISMAEe &K OFH Bl gwslol Fwied IM
U @ JAferRd H TET B P © |

31d: FAARIRYT Bl 59 $IA8R /JW FAGT §RT Jiaa &A1 S € b afe et afe
P I O Gol B IR DIs ol 8l df 98 faid 19—03—2026 BT QISR 2.00 I IT ITI
Ud STATAT AT Gl BIOR ST&TId B8IdR ULl X TJll FRMMAR W I damid &l
SIT ST Tol B G MM SINT R QY A9 |

31TST &1 09—02—2026 P A THIER T AIER AQTAd §RT WIRI 83l % |

ATE | TXATART / —
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CHANGE OF NAME

I, Romaharshan s/o Sh. Rikhi Ram, r/o Vill. Hiven Shalamu (59), Teh. Rajgarh, Distt.
Sirmaur (H.P.) declare that I have changed my name from Romaharshan to Rom Harshan. Please
note all concerned for further.

ROMAHARSHAN

s/o Sh. Rikhi Ram,

r/o Vill. Hiven Shalamu (59),

Teh. Rajgarh, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Hans Raj s/o Sh. Sarda Ram, r/o Ward No. 3, Vill. & P.O. Gunehar, Teh. Baijnath,
Gunehar (1033), Distt. Kangra (H.P.) declare that I have changed my name from Hans Raj to
Vikram Singh. Please note all concerned for further.

HANS RAJ

s/o Sh. Sarda Ram,

r/o Ward No. 3, Vill. & P.O. Gunehar,

Teh. Baijnath, Gunehar (1033), Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Pawan Kumar Thakur s/o Sh. Prem Singh Thakur, r/o Vill. Khairi (9/101), P.O.
Jubbarhatti, Teh. & Distt. Shimla (H.P.) declare that I have changed my minor son's name from
Rihan Thakur to Ridhan Thakur. Please note all concerned for further.

PAWAN KUMAR THAKUR

s/o Sh. Prem Singh Thakur,

r/o Vill. Khairi (9/101), P.O. Jubbarhatti,
Teh. & Distt. Shimla (H.P.).

CHANGE OF NAME

I, Leela Devi w/o Sh. Sher Singh, r/o Village Buli, P.O. Thakur Dwara (273), Tehsil
Pachhad, Distt. Sirmaur (H.P.) declare that I have changed my name from Neela Devi (Previous
Name) to Leela Devi (New Name). All concerned please may note.

LEELA DEVI

w/o Sh. Sher Singh,

r/o Village Buli, P.O. Thakur Dwara (273),
Tehsil Pachhad, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Sunil Kumar s/o Sh. Amar Chand, r/o Village Bharoli Jhikli, P.O. Bharoli Jadid, Tehsil
Rakkar, District Kangra (H.P.) do hereby solemnly declare that in the Matriculation Certificate of
my son Akshay Kumar, bearing Registration No. H124/43161/0064 and Roll No. 17279401, my
name has been wrongly entered as Suneel Kumar and my wife's name has been wrongly entered as
Pooja Sharma. Whereas my correct name is Sunil Kumar and my wife's correct name is Pooja
Devi. All concerned please may note.

SUNIL KUMAR

s/o Sh. Amar Chand,

r/o Village Bharoli Jhikli, P.O. Bharoli Jadid,
Tehsil Rakkar, District Kangra (H.P.).

CHANGE OF NAME

I, Meera Devi w/o Sh. Naresh Kumar, r/o Arunil Lodge, Near Jawahar Park, Solan (H.P.)
declare that I have changed my minor son's name from "Shaurya Sangam" to "Shreh Sangam".
Please note all concemed for further.

MEERA DEVI
w/o Sh. Naresh Kumar,
r/o Arunil Lodge, Near Jawahar Park, Solan (H.P.).
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CHANGE OF NAME

I, Neela Devi w/o Desh Raj, Village Shauri, Tehsil Nahan, Rampur Pandhol (10), P.O.
Chakli, Distt. Sirmaur (H.P.)-173 001 have changed my name from Neela Devi to Leela Devi.
Please note all concemed for further.

NEELA DEVI

w/o Desh Raj,

Village Shauri, Tehsil Nahan, Rampur Pandhol (10),
P.O. Chakli, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Surjeet Singh s/o Late Shri Amar Singh, r/o Village Hartara, P.O. Nagehar, Tehsil
Baijnath, Distt. Kangra (H.P.) declare that I have changed my name from Ranjeet Singh to Surjeet
Singh. Concerned note.

SURJEET SINGH

s/o Late Shri Amar Singh,

r/o Village Hartara, P.O. Nagehar,
Tehsil Baijnath, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Hardei w/o Sh. Dharm Singh, r/o Shil (480), P.O. Jagjit Nagar, Distt. Solan (H.P.) declare
that [ have changed my name from "Hardei to Dharmi Devi". Please note all concerned for further.

HARDEI

w/o Sh. Dharm Singh,

r/o Shil (480), P.O. Jagjit Nagar,
Distt. Solan (H.P.).

CHANGE OF NAME

I, Sanju Sharma s/o Sh. Dhani Ram, r/o Vill. Sarli (436), P.O. Jobri, Teh. Arki, Distt. Solan
(H.P.) declare that I have changed my name from Sanju Sharma to Sanjeev Kumar. Please note all
concemed for further.

SANJU SHARMA

s/o Sh. Dhani Ram,

r/o Vill. Sarli (436), P.O. Jobri,
Teh. Arki, Distt. Solan (H.P.).
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CHANGE OF NAME

I, Godawari w/o Late Sh. Lekh Ram, Village Sosan, P.O. Namhol, Sub-Tehsil Nambhol,
Distt. Bilaspur (H.P.) declare that I have changed my name from Goda Devi to Godawari for all

purposes. Concerned note.
GODAWARI
w/o Late Sh. Lekh Ram,
Village Sosan, P.O. Namhol,
Sub-Tehsil Namhol, Distt. Bilaspur (H.P.).

CHANGE OF NAME

I, Virender Singh s/o Sh. Parma Nand, Age-45 years, r/o Village Mandal, P.O. Kuthar,
Tehsil Theog, District Shimla (H.P.)-171 226 declare that I have changed my son's name and my
name from Baby third of Kiranlata s/o Sh. Virander Singh (Previous Name) to Sidharth Singh
Chauhan s/o Sh. Virender Singh (New Name) in his Aadhar Card records. All concemed please

may note.
VIRENDER SINGH
s/o Sh. Parma Nand,
r/o Village Mandal, P.O. Kuthar,
Tehsil Theog, District Shimla (H.P.).

CHANGE OF NAME

I, Raj Kumar Sharma s/o Sh. Naktu Ram Sharma, r/o Ward No.-2, Opp. Himuda Gate
No.-2, Jajra Nahan, Distt. Sirmaur (H.P.) declare that I have changed my minor daughter's name

from Baby of Bandana to Vaidehi Sharma. Please note.

RAJ KUMAR SHARMA
s/0 Sh. Naktu Ram Sharma,

r/o Ward No.-2, Opp. Himuda Gate No.-2,
Jajra Nahan, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Vinta Devi w/o Sh. Anil Kumar, r/o Village Dhadi Rawat, Tehsil Jubbal, District Shimla
(H.P.) declare that I have changed my minor daughter's name from Baby two of Vinta to Shanaya.

Concerned note.
VINTA DEVI
w/o Sh. Anil Kumar,
r/o Village Dhadi Rawat,
Tehsil Jubbal, District Shimla (H.P.).
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CHANGE OF NAME

I, Govind Singh aged about 42 years s/o Sh. Kalyan Singh, r/o Village Kiari Gundahan
(194), P.O. Kiari Gundah, District Sirmaur, Himachal Pardesh-173029 declare that I have changed
my daughter's name from Shiriti Thakur (old name) to Srishti Thakur (new name). All concerned

please may note.
GOVIND SINGH
s/o Sh. Kalyan Singh,

r/o Village Kiari Gundahan (194), P.O. Kiari Gundah,
District Sirmaur, Himachal Pardesh-173029.

CHANGE OF NAME

I, Maina Devi d/o Smt. Kamla Devi, r/o Village Bagon Sandhu (152), Tehsil Theog,
District Shimla (H.P.). declare that I have changed my name from Meena Devi to Maina Devi in
my Aadhar Card bearing No. 6084 1814 6065. All concerned please may note.

MAINA DEVI
d/o Smt. Kamla Devi,

r/o Village Bagon Sandhu (152), Tehsil Theog,
District Shimla (H.P.).

CHANGE OF NAME

I, Jitender Singh s/o Sh. Ram Chander, r/o Village Gumma, P.O. Parwanoo, Tehsil Kasauli,
District Solan, Himachal Pardesh-173220 declare that I have changed my minor daughter's name

from SENHA to SNEHA.
JITENDER SINGH
s/0 Sh. Ram Chander,

r/o Village Gumma, P.O. Parwanoo, Tehsil Kasauli
District Solan, Himachal Pardesh-173220).

CHANGE OF NAME

I, Ved Prakash s/o Sh. Maya Dutt, /o Karol (923) Nayagram, District Solan (H.P.) declare
that I have changed my minor son's name from "Abikh Sharma" to Avik Sharma. Please note all

concemed for further.
VED PRAKASH
s/o Sh. Maya Dutt,
r/o Karol (923) Nayagram,
District Solan( H.P.).
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CHANGE OF NAME

I, Som Dutt s/o Sh. Nain Singh, r/o Vill. Gummu Uperla Baroh (486), Jagjeet Nagar, Solan
(H. P.). Has declare that [ have changed my minor daughter's name from "Baby Two of Kanta Devi
to "Dipanjali Thakur". Please note all concerned for further.

SOM DUTT

s/o Sh. Nain Singh,

r/o Vill. Gummu Uperla Baroh (486),
Jagjeet Nagar, Solan( H.P.).

CHANGE OF NAME

I, Sushma Devi w/o Sh. Kushal Kumar, r/o Vill. Parchhu, P.O. Sajao Piplu, Tehsil
Sarkaghat, Distt. Mandi (H.P.) declare that I have changed my minor son's name from Dharaya
Kumar Thakur to Dhairya Thakur. He shall be known as Dhairya Thakur for all purposes in future.
All concerned please note.

SUSHMA DEVI

w/o Sh. Kushal Kumar,

r/o Vill. Parchhu, P.O. Sajao Piplu,
Tehsil Sarkaghat, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Mukesh Sharma s/o Late Sh. Kewal Krishan Sharma, r/o Nigam Vihar, Village Anji, P.O.
Barog, Distt. Solan (H.P.) declare that my name has been wrongly entered as Mukesh Kumar
Sharma in the Matric certificate of CBSE Roll number 2237516 and other educational certificates
of my son Anubhav Sharma, which should be corrected.

MUKESH SHARMA

s/o Late Sh. Kewal Krishan Sharma,
r/o Nigam Vihar, Village Anji,

P.O. Barog, Distt. Solan (H.P.).

CHANGE OF NAME

I, Biasan Devi w/o Sh. Bhardhan Singh, r/o Vill. Boda Bulha, P.O. Boda Lower, Tehsil
Palampur, Distt. Kangra (H.P.) declare that I have changed my name from Vayasa Devi to Biasan
Devi for all purposes in future. All concemed please note.

BIASAN DEVI

w/o Sh. Bhardhan Singh,

r/o Vill. Boda Bulha, P.O. Boda Lower,
Tehsil Palampur, Distt. Kangra (H.P.).
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CORRECTION OF NAME

I, Muneesh s/o Ramesh Chand, r/o Ward No. 5, Village Padiyarkhar, Tehsil Palampur,
Sungal (795), P.O. Sungal Tea Estate, Distt. Kangra (H.P.)-176 061 inform the general public that
my name has been incorrectly mentioned as Manish Kumar in certain records. My correct and
actual name is Muneesh. Both names refer to one and the same person. Henceforth, I shall be
known and recognized only by my correct name Muneesh for all legal and official purposes.

MUNEESH
s/0 Ramesh Chand,

r/o Ward No. 5, Village Padiyarkhar,

Tehsil Palampur, Sungal (795), P.O. Sungal Tea Estate,
Distt. Kangra (H.P.)-176 061.

CORRECTION OF NAME

I, Nishi Rani Sood w/o Rajinder Kumar Sood, r/o Rajpur, Ward No. 11, V.P.O. Rajpur,
Tehsil Palampur, Distt. Kangra (H.P.)-176 061 declare that my name has been mentioned as Nishi
Sood. My correct and full name is Nishi Rani Sood. Both names refer to one and the same lady.
Henceforth, I shall be known by my correct name Nishi Rani Sood for all legal and official

purposes.
NISHI RANI SOOD

w/o Rajinder Kumar Sood,

r/o Rajpur, Ward No. 11, V.P.O. Rajpur,

Tehsil Palampur, Distt. Kangra (H.P.)-176 061.

CHANGE OF NAME

I, Rakesh Gupta s/o Sh. Asrfi Lal, r/o Gupta Niwas, Near Slaughter House, Krishna Nagar,
Tehsil & Distt. Shimla (H.P.)-171 001 declare that I have changed my son's name from Tajes
(Previous Name) to Tejas (New Name). All concerned please may note.

RAKESH GUPTA

s/o Sh. Asrfi Lal,

r/o Gupta Niwas, Near Slaughter House,

Krishna Nagar, Tehsil & Distt. Shimla (H.P.)-171 001.

CHANGE OF NAME

I, Kashmir Singh s/o Amar Singh, r/o Village Kakrehar, P.O. Dhani Pakher, Tehsil

Jhandutta, Distt. Bilaspur (H.P.) declare that I have changed my minor son's name from Baby one
of Sapna to Samyak Thakur (inadvertently mentioned in Aadhar Card). All concerned please note.

KASHMIR SINGH

s/o Amar Singh,

r/o Village Kakrehar, P.O. Dhani Pakher,
Tehsil Jhandutta, Distt. Bilaspur (H.P.).
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